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Wednesday, 3rd March, 1937. 

The Assembly met in the. Assembly Chamber of the Council House at 
Eleven of the Clock, Mr. President (The Honourable Sir Abdur Rahim) 
in the Chair. 

QUESTIONS AND ANSWERS. 

NEW PASS RULES ON RAILWAYS. 

4:75 •• JIr. Mohan Lil Saksena: (a) Will the Honourable the Railway 
Member state how much savings are likely to· be effected by the, newpsss 
Tules on the railways? . 

(b) Were the subordinate officials, affected by the new rules, given any 
opportunity of expressing their view in the matter? 

(c) When were the last rules framed, and how long did they remain in 
·force? 

(d) Is it a fact that the subordinate employees had made strong protests 
against the old rules? 

(e) Will Government lay on the table a comparative statement regard-
ing the number of passes curtailed for officials and subordinates? 

The Honourable Sir Muhammad Zafrullah Khan: (a) It is not practi-
-tJable to evaluate the financial advantage aooruing as a result of any 
,changes in the Pass Rules. 

(b) The views of Railway Administrations were obtained, but Govern-
ment are not aware what officials were consulted by these Administrations. 

(0) and (e). I would refer the Honourable Member to Mr. Muhammad 
Azhal' Ali's unstarred question No. 34 and my reply thereto on the 2nd 
March, 1937. 

(d) Representations on the effect which the changes in the rules had 
-On the staff concerned were received. 

Mr. Kohan Lal Swena: Is it not a fact that till April, 1933, officers 
were not allowed more than six sets of pm,ses? 

The Honourable Sir Muhammad Z&frullah Khan; Officers were allOwed 
any number of passes thatitheyasked for before these restrirticins were 
1 ~ 

Mr. Mohan Lal Saksena: It is not a fact that, from the 1st April, they 
were allowed only six sets of passes for return journeys or 12 passes· for 
:single journeys, and that it was later on that the rules were changed? 

( 1247 ) A. 
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The HOIlOurableSir ~  Zatrullah ]glan.: I know at one ~  
it was proposed to reduce their number to that extent, but I am not qUIte 
sure whether that was actually brought into force. While the matter was 
aWl pending, the final decision arrived at was to give them the number 
that they enjoy at present, that is to say, twelve. 

~  B. ~ .JosQi: Would the Government ?f India place this matter of 
free p&SIieS before the Central Advisory Council? 

The Honourable Sir Kuhammad Zafrullah nan: No, Sir, the decision 
having already been arrived at, it would serve no useful purpose to do that. 

1Ir. Lalch&nd Bavalr&i: Would the Honourable Member appoint s 
c:lmmittee of the railway officers themselves to consider this question, when 
there have been so many complaints from every quarter? 

The Honourable Sir Kuhammad Zafrullah lD1a.n:, I am afraid that 
would be constituting people judges in their own cause. 

1Ir. Kohan Lal Saksen&: Is it not a fact that '1 circular was issued from 
April, 1933, restricting the number of passes in the case of officers to six. 
sets for return journeys or twelve sets for single journeys? 

The Honourable Sir )[uhammad Zafrullah nan: It is quite possible' 
that. that was so, though I am not quite sure of the date. 

1Ir. )[ohan Lal Saksena: Will the Honourable Member take it from me' 
that they were restricted to six sets of passes? 

The HODourable Sir )[uhammad Zafrullah nan: I have not contested 
the fact that that was the original proposal, and it might have come into 
operation for some time while the matter was still pending, but the final 
decision was to restrict the number to twelve sets. 

1Ir. Kohan Lal Saksena: Why was the number of passes allowed to-, 
officers increased to twelve sets? 

The HODourable Sir )(uhammad Zafrullah lOl&n: As I have said, it 
was not It question of increasing it. The matter was still pending, and it 
was thought that a restriction to six from an unlimited number would be 
too drastic at one step. 

)(r. Lalchand lfavalrai.: May I know if any representations have been 
made to the Governor General in Council to consider this question? 

The Honourable Sir Kuhammad Zafrullah lOlan: I have seen severat 
representations, but I could not say whether they were addressed to the 
Railway Board or to the Governor General in Council.'· 

lIr. Lalchand Kavalral: Will the Railway Board please ~  the matte!" 
before the Governor General in Council for him to consider this matter? 
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The Honourable Sir )(ubammad Zafrullah Khan: I am not aware of the 
distinction that the Honourable Member is seeking to draw; the final deci-
sion has been promulgated already. 

1Ir. Lalchand lIIavalr&i: The poj.nt IS ~ it may be that the Eailway 
Board has done this or the Member in charge of Railways might have-
agreed only to what the Railway Board has recommended, but I am asking 
this question: since it is so very important that the railway staff from every 
part of the country is complaining about this, would the Railway Member 
be pleased to place this matter before the Governor General in Council? 

The Honourable Sir Jluhammad .zatrulla.h nan: The "Railway Mem-
ber" is the "Governor General in Council" in this matter. 

)(r. Lalchand Navalrai: He is only one of them. 

Ilr. President (The Honourable Sir Abdur Rahim): There can be nC} 
&l·gument on this. 

Ilr. Lalchand lfavalr&i: Sir, I am asking whether this matter will be 
placed before the Executive Council of the Governor General. 

The Honourable Sir ¥nba.mmad ZafrulI&h nan: The Honourable 
Member is not entitled to put that question. 

Mr. President (The Honourable Sir Abdur Rahim): What is the ques-
tion? 

Mr. Lalchand Navalrai: My question is, whether the Honourable Mem-
ber will please place this question before the Executive Council of the 
Goyernor General for it to consider it. 

Mr. President (The Honourable Sir Abdur Rahim): The Honourable 
Member is not asking for information, but for action. 

Xr. )(ohan Lal Sak8ena: With reference to the answer to part (c) of 
my question, ~  I know how long thE last rules were in force? 

The Honourable Sir Iluhammad Zafrull&h Khan: I have referred the 
Honourable Member to my reply UJ unstarred question No. 34 by 
Mr. Muhammad Azhar Ali. 

Xr. Mohan La! Sa.ksena.: Is it not a fact that representations were ~  
b? the railway employees against these rules? 

The Honourable Sir Muhammad Zafrullah Khan: As I have said severaJ 
representations were made. ' 

1Ir. Mohan La! Swena: Sir .... 

JIr. President (The Honourable Sir Abdur Rahim): Thie question 
appears to have been fully answered. Next question. 

A Z 
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Xl. Kohan Lal SaDena: Sir, I should like to ask another supplement-
ary question. Thousands of employees are concerned .  .  .  . 

Xl. President (The Honourable Sir Abdur Rahim): Next question.,,· 

Xl. Kohaa Lal Saksena: Sir, (CrieB of "Order, order".) 

nESElfTMENT AMONGST INDIANS AGAINST THE BINDER REPORT ON INDIANS IN 

ZANZmAB. 

476. *Kr. Kohan La! Saksena: (a) Are Government aware of the strong 
feelings of resentment amongst Indians against the Binder Report? 

(b) What action, if any, have Government taken to safeguard Indian 
interests in Zanzibar? 

Sir Girja Shanku Bajpai: (a) Yes. 

(b) The Honourable Member's attention is invited to my reply to parts 
(b) to (e) of Mr. T. S: Avinashilingam Chettiar's starred question No. 197 
on the 25th January, 1937. 

Kr. T. S. Avinashllingam. Chetti.u: Sir, in view of the fact that that 
question was not answered on the floor of the House because I was not 
present, would the Honourable Member kindly repeat the answer to that 
question? 

Kr. President (The Honourable Sir Abdur Rahim): That is no valid 
reason. 

Kr. S. Satyam.urti: May I know if Government are aware that 
Mr. Binder's recommendations amount to completely and legally arm the 
Clove Growers' Association with monopoly powers by giving them the ex-
clusive right of buying cloves from the growers? 

Sir Girja Shankar Bajpai: Yes, Sir, we have taken account of all aspects 
of the Binder Report. 

:Mr. S. Satyamurti: May I know if Gcvernment are aware that. accord-
ing to tIllS report, t.hey need not even engage Indians in this trade of 
buying, and, then, if they are engaged, there is no obligation on their part 
to continue to engage them? 

Sir Giria Shankar Bajpai: No, Sir, the report does not say that Indians 
may not be appointed agents for the purpose of internal buying; but I quite 
recognise tbe fact that the Association is It bodv on which Inniam: are not 
represented, and that is a point which we have made in our representation!". 

Kr. S. SatY&D).urti: Are Government aware that in this Clove Growerg' 
!\.sS()C\!\\;'OD. a\\;no\lg,':I. 1\' 1'i1 I',<:'J ca\\ed., thete l'il not a 'ilingle grower among its 
members? ~ 

Sir Girja Shankar Bajpai: 'rhat is so; there is no grower amongst them, 
but tile fUlswer of the Zanv.ibar Government is that the growers are not 
~  advanced to sit on the Committee. 



QUJ:STIONS 'AND ANSWBRS. 1251 

Mr. S. Satyamurtl: May I know whether Government have examined 
the Buggestion of Mr. Binder that it ought to develop into a co-operative 
body, and have they examined the possibility of its never becoming a co-
c,perative body by its very structure and constitution? 

Sir Giria Shankar Bajpai: Sir, there i6 a long history behind that. The 
position is that Mr. Strickland, an ea:-Registrar of Co-operative Societieo; 
in the Punjab, who went into this matter in Zanzibar, said that it would 
take something from twenty-five to thirty years for a ~ 

movement to develop there. 

Mr. S. Satya.murti: Have Government examined this question that 
this establishment of a monopoly by the Zanzibar Government is a distinct 
violation of the provision in the treaty between Great Britain and Zanzibar 
originally concluded in 1886, under which "His Highness the Sultan of 
Zanzibar binds himself not to allow or recognise the establishment of any 
kind of monopoly or exclusive privilege of trade within his dominion to any 
Government, Association or individual"? 

Sir Girja Shankar Bajpai: Sir, questions regarding the operative part 
of that agreement or treaty were asked, I believe, last year, and I think 
the Honourable the Foreign Secretary then replied that this particular 
treaty was abrogated some time in 1891. 

Mr. S. Satyamurti: May I knowif Government are aware that. in the-
very !lear future, there is every possibility of this Clove Growers' Associa-
tion being substituted openly by a European Syndicate of businessmen? 

Sir Giria Shanllar Bajpai: I am not aware of any European Syndicate 
of businessmen assuming the responsibilities which are now entrusted to-
the Clove Growers' Association. 

Mr. S. Satyamurtl: As regards the moratorium, has Government's 
attention been drawn to the remark of Mr. C. F. Andrews, who went intO' 
this question very carefully, that it is nothing less than a scandal that the 
moratorium which involves .  .  .  .  •  . 

Mr. President (The Honourable Sir Abdur Rahim): That is a matter cf 
argument. 

Mr. S. Satyamurti: I am simply asking whether the Go;vernment's· 
attention has, been drawn to this. 

Mr. President (The Honourable Sir Abdur Rahim): The Honourable· 
Member can ask only about the report. .  . 

Mr. S. Satyamurti: The report also deals with the moratorium. 

Mr. President (The Honouarble Sir Abdur Rahim): The Honourable· 
Member cannot go into the discussion of opinions. 

1lI. S. S , ~ 1 am asKing what is tbe \atestllositiVl\ witb regard: 
to the moratorium. How long is it going to be prolonged, and are Govern-· 
ment aware of the great hardships to. Indian merchants 'by this indefinite 
prolongation of the moratorium? 
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Sir Clirja Shankar Bajpai.: On the subject of moratorium, I havp 
answered questions before. The position now is that a draft Bill to deal 
with the question of indebtedness, including the moratorium, has been pre-
pared. It is under examination with us now. 

1Ir. S. Sa.tyamuni: Are Government aware that, during the veriod ':If 
two years, Indians have received DO payment whatever? 

Sir Girja Shankar Bajpai: That is so. 

1Ir. Kohan Lal Swena: May T know what steps were taken to safp.-
guard the interests of the Indians when the Treaty ,,;th the Sultan of 
Zanzibar was ~  

Sir Clirja Shankar Bajpai: As far as I t·emember, if the abrogation of the 
"Treaty affected anybody ad"ersely, it affec;ted all interests adversely. 

1Ir. President (The Honourable Sir Abdur Rahim): This matter has been 
fully discussed. Next question. 

STATE CONTROL OF THE BENGAL AND NORTH WESTERN, ROHILKUND ,DiD 

KUMAON AND MADRAS ~N  SOUTHERN MAHRATTA RAILWAYS. 

477. *1Ir. Kohan Lal Saksena: Will Government state the reasons for 
whieh they have not taken over the charge of the Bengal and North West-
ern, Rohilkund and Kumaon and the Madras and Southern Mahratta Rail-
ways? 

The Honourable Sir Muhammad ·Zafrullah EhaD.: I would refer the 
Honourable Member t() the Debates on the railway budget. 

ELECTION OF MEMBERS TO THE ST ~ IN  COMMITTEE ;J<'OR 
THE DEPARTMENT OF COMMERCE. 

Mr. President (The Honourable Sir Abdur Rahim): I have to inform the 
Assembly that the following Members have been elected to the Standing 
Committee for the Department of Commerce, namely: 

(1) Sir Leslie Hudson, 

(2) Mr. T. S. Avinashilingam Chettiar, and 

(3) Mr. H. A. Sathar H. Essak Saito 

THE GENERAL BUDGET-GENERAL DISCUSSION-concld. 

Mr. President (The Honourable Sir Abdur Rahim): The general dis-
<cussion of the budget will now be resumed. 

Sir Kuha.mmad Yakub (Rohilkund and Kumaon Divisions: Muham-
madan Rural): Mr. President, the feelings of the people .1!IIl India, through-
Odt t.he whole count.ry, must have been very much disturbed to hear ~  

the Honourable the Finance Member a tale of disappointments and llln-
.expected diffieulties, as regards the financial position of the country. The 
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lIonourable the .Finance Member has no doubt shoWn great courage in 
making his proposals to meet the deficits, but I am afraid that, in spite of 
'the assurances given by him that his proposals will not. inflict any hardship 
or even cause inconvenience to the people of India, they are sure to create 
hardship as well as reBentment. 

Sir, his first proposal, as regards the increase of excise duty on sugar, 
has already created a great stir in the country and cannot be treated in a 
lighthearted manner. I think it would affeCt a very large number of small 
sugar factories which provided employment for a large number of people 
in this country. Moreover, I think that the proposal of raislllg the excise 
·duty at this time of the year will not prove fruitful. What I mean to say 
is that it would not bring the estimated income to the Government while 
it will create hardship on the consumer and only the middleman would be 
profited by the same. 

Then, Sir, his second:proposal, namely, the amalgamation of the ~  

Qf different persons, in order to calculate ~  on a larger scale, IS 
still more unjustifiable. It is very unfortunate that the new Income-tax 
(Amendment) Bill was passed, hurriedly, ~ an ~  ~  .. I, am afraid 
that this Bill will create very great hardshIp and wIll give unluDlted power 
to the income-tax officers to harass the people and it 'will also lead tn 
·corruption in the department . 

. Then, Sir, his third proposal, namely, the imposition of an excise duty 
'()n silver, cannot also be looked upon 8S an unmixed blessing. From one 
point of  view, it cannot be considered as o\ljectionable, namely, that it 
will encburage the circulation of money and will stop the hoarding of silver. 
But, when we consider that silver is now the only treasure of the people 
..of the country and that silver is the only commodity which the people in 
India now keep as their life saving, in order that it may help them in their 
time of need and distress, I think the imposition of an excise duty on silver 
-cannot be welcomed from this point of view. Moreover, the rate at which 
·this duty has been imposed is really very exorbitant. 

Mr. President, we find that signs of prosperity are now appearing in all 
the countries of the world. We have seen in the papers that the slump of 
"trade in England has disappeared, and that trade is prospering as much 
cas it was some years ago, but it is very unfortunate, indeed, that India has 
Dot received any share of this all-round prosperity, and our budget agllin 
'shows a deficit. I am not a financial expert, and I am not in a position to 
suggest any means, but what I submit is that India has ~  reached at 
:such a stage that the financial instability of the Government of India is 
;bound,to create great chaos and may lead to revolution in t.he countrv. I 
would,. therefore, suggest that the whole financial policy of the Govenl'IDent 
·of Indla should be reviewed and revised. Well, Sir, it might be said that. 
before the hudgets are presented to the Legislative Assembly. they are 
placed bef?re the Standing ~  Committee, but unfortunately the 

~  I~  such. that the ~I  ~ the income and expenditure cannot be 
·exammed eIther m the Standmg Fmance Committee Ol' in the Assemblv. 
Here on the floor of the House we only take a few cuts and the whole 
~  remains a sealed b?Ok and ~  On tb.ese few cuts, mostly 

.pohtIcal ~ ~  are delIvered v\"Ithout takmg the financial point of view 
mto conslderatlOn. I would, therefore, submit that a non-officifll Committee 
,~  a ~  Chairman should be appointed, in order to go thoroughly 
mto the details of the budget and to scrutinise the income and expenditure 
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of each and every Department, and an effort should be made tobslance the-
budget by means of reduction of expenditure, and not by means of imposing' 
extra duties and taxes. This is a very serious matter, and the sooner the-
Government of India pay attention to this matter, the better it would be. 
More than this, I do not propose to say on this stage of the budget. 

Lieut.-Colonel Sir Henry G:idne,. (Nominated Non-Official): Sir, I have' 
great pleasure in joining the previous speakers who have congratulated the 
Honourable the Finance Member on the way he has extricated the finances: 
of India so as to prepare it for the advent of the reforms. In the sugary 
way in which he has short-circuited the financial current, he has earned the' 
sobriquet of "Sugar Daddy" of this House. For what has he done, Sir?-
Realising that he has lost about eight crores in the revenues from imported 
sugar, he proposes to increase the sugar excise from Rs. 1-5-0 to Rs. 2/-a 
cwt. by which he hopes to secure an additional revenue of 1,15 lakhs. He 
also proposes to fill up the gap in revenue by raising the duty on silver from 
its present level of two annas to three annas an ounce, which will produce: 
an additional revenue of ,50 lakhs. By these two measures, he, therefore,. 
hopes to balance the anticipated deficit in the budget. I do not think any 
one will deny, ~  reading the speech delivered last year by the Honour-
able the Finance Member, as far as sugar is concerned, that his forecast 
was not only a miscalculation, but an over-va.luation. Some would call it 
00 much cocksuredness. I should prefer to say: when the Finance 
Member viewed his forecast last year, he did so very optimistically. In. 
1937, he reviews it very mistioptically. And so he finds his present posi-
tion is one of hope deferred, and his future outlook is one of hope preferred. 
To short-circuit the Honourable the Finance Member's speech: what is his. 
chief object? He proposes to make up his deficit, and, in supporting the 
prognostications of the Niemeyer Report in regard to India being able to. 
bear the cost of the new Constitution, his desire is to see that a politically. 
reformed India will not result in a financially deformed India. In short,.. 
he asks this House to swallow a sodium-chloride pill with a thick sugar-
coat. Indeed the Finance Member's effort to balance his budget might 
aptly be described by a reference to the Holy Book which, I would, t,o; 
suit the occasion, translate as follows: 

"Ye, are the light.hearted Members of the Assembly; 

And ye are the salt of India's earth; 

But, if the Budget hath a deficit; 

Wherewith shall it be balanced, 

Unless its salt be sugared aud ail vel·ed." 

Sir, previous speakers have amply dealt with the wisdom or unwisdom 
of the means by which the Hon()urable the Finance Member proposes to 
balance his budget. Some have favoured his proposals regarding sugar, 
while others have expressed a contrary view, but I feel sure that none will 
deny that neither of these measures will, in any way, touch the poor man's 
pocket, and, as such, no doubt it will appeal to those Honourable Members-
of this House whQ ma.ke the protection of the poor man's pocket in thiS' 
country their chief concern. There is no doubt that sugar . .bas been over 
produced in this country, and there can also be no doubt that most people 
felt that, in time, it would have to face the present position. I, ~ 

propose leaving these ~ intricacies to those Members who have 8, 
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closer knowledge and are more familiar with such matters. I ~ ~ only 
remark that the imposition of this excise duty must forestall the findmg of 
the Tllriff enquiries. I desire to conTIne my ~  mainly .to two sub-
jects; and, when dealing with 1hem, my r'3marks wIll be very brIef, because, 
no doubt, 1 shall have ample opportunities when the demands for grants. 
are heing discussed, to speak more fully on these Rnd ntber subjects. 

Mv first point has special reference to that part of the Finance Mem-· 
ber's 'speech--"Posts and Telegrauhs" in which he states "The saving 
under working expenses is due partly to economies in expenditure" .. 
Sir, it will be interesting to know how much of these savings ~  traceable 
to retrenchment of staff and the ruthless cutting down of salaries. As far' 
as my community is concerned, I find that, whereas, 2,551 Anglo-Indians 
and Domiciled Europeans were employed on the 31st March, 1932, on the 
1st January, 1936, this small number fell to 2,072, which means a drop' 
of 19 per ~  in less than four years. I referred this matter to the OfficE'l'" 
in charge who has, in a measure, satisfactorily explained this redlwtion 
and which reduction I note is pari . passu with an equal reduction in other' 
communities. I will, therefore, not stretch this point any further, but I 
must add that staggering as this must appear when considered in relation' 
to the entire service, it is even more so where statistics, bearing on the 
staff and salaries on the telegraph side alone, are concerned. The pay and 
pl'Ospects of the traffic staff have been sel;ously affected by excessive re-
trenchment in the personnel of the entire branch. Indeed these retrench-
ments have not only gone far beyond even the drastic retrenchments reCOffi-· 
mended by the Cowasjee Jehangir Report and the Varma C ~,  

particularl.y in both upper and lower telegraph branches of this Depart-
ment, whilst the postal gide has been less affected, particularly the superior' 
appointments, but have in many instances been distinctly against the many-
pledges given by the Government of India as per their Resolution No. 3062-
3036-101 of April, 1914, on the amalgamation of the Posts and Telegraphs. 
Departments and in letter No. P /1 Camp, dated the 11th November, 1925,. 
in which the Honourable Member in charge of Labour and Industries can·· 
finned the assurance that the pay and prospects of existing members of 
the service would not be adversely affect-ed by any scheme of reorganisatioll' 
recommended by Departmental Committees. They have also constituted 11 
distinct deprivation of the employees' vested interest which to reforms. 
are supposed to be sacrosant. Sir, it is mv lamentable dutv to have to 
bring to the notice of the Member in charge of this Department of the viola-
tion of Government of India (Home Department) Resolution of July, 1934" 
as also of. section 242, sub-sections (2) and (3) of the Government of India 
Act, 1935. Sir, this Resolution distinctly states, as far as the members of 
~  Anglo-Indian community are concerned, that they should be employed 
m ~ ~  of the Department in which they are ordinarily engaged .. 
I subffilt, thIS has not been done, and I desire to state on the floor of this 
House that there has been an open violation of the Government of India 
Resolution and which, I understand, was agreed upon in the closest con-
sultation ~  the Secretary of ~  for India. My reason for making this. 
statement IS that the Member In charge of this Department has reduced. 
not in a reasonable manner, but in a most unreasonable and unjustifiable, 
manner, our percentage of employment in the telegraph branch of the De-
partment from nearly 60 per cent. to 20 per cent. ana increased our em-
ployment in the ~  branch, in which we were sparingly employed, to. 
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five per cent. of the total cadre, that is to say, he has increased our IIum-
bel's employed in t.he postal branch of the Department from, as was before, 
less than 300 to now a total of 1,500. We are not and have not beeu ill 
the past ordinarily recruited into the Postal De .. partment, and I cannot 
understand why this change has been forced on us and contrary to the 
Government of India Resolution which is abundantly clear on this matt-er. 

As far as section 242, sub-seetiong (2) and (3), is concerned, the Honour-
able Member in charge of this portfolio has paid no "due regard" to the 
three specific pnrts of this section, namely, (a) specific appointments, (b) 
numerical percent.ages, and (c) remuneration of appointment. Iu poiut 
of fact, he has paid an utter disregard to this sectiou. 

Sir I dealt with this matter iu great detail in my speech Oll the railway 
budget, and I 'shall not \.,-eary this House with a ~  of ~ details 
-except to ~  the attention of the ~  Mem?er m charge of Labour 
and Industries to that speech, and 1. trust that he WIll take the first oppor-
tunity to make a suitable reply. I further submit, Sir, that 1~  new ~ ~  
of pay offered, ranging as they do from Rs. 20/-to Rs. 40 -as I~ 11 

6alaries, are hopelessl:v: inadequate for the employees of ~  commumty, 
indeed this is a starvation wage. 

Sir, I now turn to the most important part of my speech,-I refer to 
the national air defence of India which so closely concerns the Defence 
Department of the Government of India, especially its Air Force Depart-
ment. The national defence barriers of India, namely, the mountains. such 
as tlle Himalayas, no longer prove an asset on account of the powerful 
-factor of attack, namely, aircraft have made such rapid llrogress as a 
means of warfare. The success of warfare today definitely depends upon 
the mechanisation of a nation,-a fact that has been adequatel:' demGnb-tra-
ted in the recent Abyssinian campaign. Who will deny that India is far 
behind almost any other nation regarding her air defence, for weare not 
manufacturing any products for mechanical transpcrt, and, even if these 
were obtainable in large quantities, in times of emergency the number nf 
Engineers available in India for their maintenance is hopelessly inadequate. 
Aircraft contains training in transport mechanical engineering and allied 
Aubjects in its highest form, and an adequately trained engineer can tum 
his hand to practically any form of engineering required by mechanical 
transport, aviation, therefore, forms an excellent training fiela in engineer-
ing for the purpose of supplying personnel in various branches which cun 
be used as a reserve for national defence. 

Now, Sir, let me turn to aircraft progress and development as we see ih 
in the world over and compare it with what obtains in India today. No 
one, not even the Army Member, will deny that the air force is rapidly 
replacing all other armaments and that the supply of air force reserves, 
in the event of war, is practically nil in India. I am aware that an air 
reserve force is under consideration and has been under consideration for 
'some time, but wily this delay? Why should India lag behind all other 
parts of the Empire in her air defence? India, with the exception of a 
very small British air force, and a still smaller Indian Air Force consisting 
-of a total of 2,120 British office.-s and ranks and a total o£."" 1,479 of all 
ranks of the Indian Air Force, would be practically defenceless, specially 
if a big· European war were in progress, which would iP80 facto necessitate 
the concentration of the entire British Royal Air Force in England. What 
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y,'vuld India do under such circumstances if a ~  ~ I ~  ~ ~ 
decided to attack her by air, and such an event IS not entIrely I ~  
S  I India should be self-reliant and be able to have her ~ ~1 

~~ force. If the Defence Department hesitates. to appr:Clate thIS 
facL in its entirety, and, I am sure, it does not, I Bubm,It that thIs. could be 
ade uatel supplied by the development of ~ alrcra.ft serVIces, ~~  

~  Yof which would form the nucleus of a national ~  ~  SIr, 
rhe subsidies which have been recently ~ by ~  S ~  Fmance 
CommittC)e will find employment for a few IndIans tramed for aIrcraft. pur-
r ~  and althollgh Government are to be commended for now ~  

~~  of subsidising F.ervices, it may be pOinted. out .that ~  subSIdy IS 
-only being applied in con."ecti?n ~  the ~ I  Air ~  R,n? ~ n? 
.encouragement whatever IS bemg gIven to mternal se:nces "hICh \\ouJd 
-create air-mindedneRs in India and encourage more serVICes to develop. 

Kr. President (The Honourable Sir Abdul' Rahim): The Honourable 
Member has only two minutes more, 

Lieut.-Colonel Sir Henry Gidney: Sir, I submit that the time has. ~  
when the Government of India must devote some ~  fr.om t.l',elr All' 
Force budget to the development of in.ternal ~  I~ whICh T mclude 
.the Aeronautical Training Centre of IndIa, Ltd., m DelhI. 

The Civil Aviation Department of the Government of India today is, I 
understand, overstaffed for its requirements, with officers and inspecting 
officers with very little organisation which they can supervise. It is not 
use having your landing grounds, it is no use training your ground engineers, 
if you have not enough air services operating in India. We urgently need 
more. T submit that the time has come,-indeed it has long passed,-
when Government should liberally subsidise the development of the internal 
'services which, in addition to being an air force reserve in times of emer-
'gency, wouid help the development of industries in this country. Sir, We' 
have developed in this city against great odds and disencouragement a 
training centre which is doing well,-in fact, it is doing so well as to merit 
.the eulogy of Government. I submit, Sir, that the Aeronautical Training 
'Centre of India, which has been developed and which stands today as a 
.sample of what an Indian concern -can do,-for it. is entirely of Indian 
capital and its Directors consist of all comn1Unities and of all interests,-is 
worthy of very liberal support from the Government, It is working today 
and working well. It has acquired the rights to construct an advanced 
type of air-craft in India which is today being ul'cd in England for the 
·training of the Royal Air Force Rc!!erve Officers. I submit that the time 
has come when Government must support it very liberallv either with an 
annual subsidy or the grant of liberal scholarships till it is 'able to stand en 
its own feet--the same as it is subsidising Imperial Airways and which, 
after all is said and done, is almost entirely a British eonc;)m with British 
capital and from which India gets no benefit. I want the Government to 
-encourage internal air services in India so as to form the nucleus of Indin'8 
future air force as is being done, on such large scales, by other Oolonies, 
e.g., Canada, Australia,  etc. Why should India alone lag behind in the 
..development of her air services? 

Kr. President. (The Honourable Sir Abdul' Rahim): The Honourable 
:Member's time is up, 
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Ill. H ••. .J0IIbl (Nominated Non-Official): Sir, the impression which 
I formed when I heard the speech of the Honourable the Finance Member' 
this year was somewhat different from the impression which was left OD-
my mind when I heard his previous two budget speeches. When he spoke 
in the two previous years, he left an impression on my mind that he felt 
that he knew everything in the world, he made no mistakes at any time 
and that he needed no caution. Fortunately for him, on account of the 
heavy taxation imposed upon the country by his predecessor, his previous. 
two budgets showed surpluses; and as he felt no doubts at all as regards the 
rightness of the course which he was following, he started on a wild 
career, first of surrendering taxation which was a good source of income, 
and extrayagantly undertaking expenditure  on concerns which were not 
the business of the Government of India. 

Sir Cowasji Jehangir (Bombay City: Non-Muhammadan Urban): What 
taxation did he surrender? 

Ill. H. )(. Joshi: The House is aware that, during the last two years, 
the Honourable the Finance Member surrendered taxation,-surcharges on 
income-tax, for instance. He also surrendered some other taxation. Not 
only that, but he recklessly spent crores of rupees on what he was ple8'Bed 
to call rural development;-a subject for which the Government of India 
have no responsibility. I could have understood this course if the Finance 
Member had not known at that time that Provincial Autonomy was com-
ing and that Burma was going to be separated. I could have understood 
the Honourable the Finance Member in those circumstances surrendering' 
taxation. But he knew that Provincial Autonomy was coming, he knew 
that Burma. was going to be separated, and he knew that, on account of 
these two circumstances, he would require more money. Not only did he-
surrender his sources of income, but he spent money on objects which were' 
not the concern of the Government of India. 

Sir Qowasji .Jehangir: Why did you not object then to rural uplift? 
Why do you object to it now? 

Ill. H. )(. JoIhi: I can only object by making a speech and by nothing 
else. Fortunately for us,-I use that word "fortunately" deliberately,-
the estimates of the Finance Member as regards customs have proved' 
somewhat wrong, and on account of tha1i we find the Finance Member in 
a somewhat chastened mood. I hope this new mood of his will remain, 
and if it remains it will be of some use to this country. Because, I feel' 
that a Finance Member who feels self-assured,-I should have said, full· 
of self-conceit,-is a source of danger. And if on account of something, 
may be on account of a deficit in his revenues, his spirits are a little 
cooled and he feels some doubt about the wisdom of his course, it will. 
be of great use to this country. 

Sir, before .1 ~ on the subject-matter of the budget, I should like' 
to deal very briefly ~ ~ what the Finance Member has stated in his speech-
as regards changes mthe form and nature of the demands which' he has: 
placed before us. On account of the p8'Bsing of the Government of India 
Act, some items which were votable to some extent have 'fIecome non-
votable. The whole of the expenditure on the Governor General, the wohle 
of the expenditure on the Public Service Commission, has been now made-
non-votable. Several other items perhaps have become non-votable. The, 
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~  the Finance Member also informed us that he has changed the 
:number and the form of the demrmds which he has placed before the House. 
I would like to ask him whether he consulted the Standing Finance Com-
mittee about the changes he has made in the nature and form of the 
demands and whether he has consulted the Standing Finance Committee 
also about the changes in the nature of the demand, that is, the change 
,from vota.ble into non-votable. This question of changing votable into 
,non-votable items is a matter of great interest to this House, and, I am 
sure, the House will watch this matter very closely. Before I leave this 
-subject, I would like to ask him why he has treated the item of about 
Rs. 1,00,000 spent on the South African Delegation, as a non-votable 
item, and under what section of the Government of India Act it has been 
1'10 treated. 

As regards the general finances of the Government of India, I have no 
'Qoubt that the House is interested in watching its progress from year to 
yeaT, and it is because of that that the machinery of the Standing Finance 
Committee was created. I am glad my Honourable friend, Sir Muham-
mad Yakub, also referred to this subject. The Standing Finance Com-
mittee was created,  because the Legislative Assembly in its full Session 
,could not give sufficient attention to the examination of the details of the 
budget. We know our time is generally spent in discussing political and 
other matters during the seven days of the budget discussion; and because 
the Assembly does not find time, the machinery of the Standing Finance 
Committee was created in the year 1921. The object of this Committee, 
when it was formed, was three-fold: the first was that, shortly before the 
introductiun of the budget, the Committee would be given an opportunity 
'Of examining the civil voted estimates; the second object was that proposals 
for supplementary grants should be examined by it; and the third was that 
the Committee should, in the course of the year, deal with schemes for 
fresh votable expenditure put forward by the Departments, but these 
schemes should be limited to major schemes which would be sufficiently 
large to have an influence on the budget. I do. not wish to go into the 
various developments of the Standing Finance Committee, but one of the 
,objects was that a Committee of this House should examine in detail the 
demands for grants placed before the House. It is absolutely necessary 
that the expenditure of the Government of India should be scrutinised in 
uetail by a Committee of the House. It is true that they place before the 
Standing Finance Committee large items of new services or even new 
items of expenditure; but the Government of India"s expenditure does not 
'always grow by large items of expenditure or by it,ems of exPenditure which 
may be called new services. The expenditure goes on growing even by 
small bits spent on e-:ery Department. It is, therefore, necessary that the 
growth of the expendIture should be watched very carefully, aDd it should 
'be watched by a Committep of the House. I, therefoHc, felt. that the 
Standing Finance Committee would do this work. 

Unfortunately the scope of the work of the Committee is being restricted 
from year to year. The first scope was defined in the vear 1921. It was 
restricted to some extent in that year. Again, ~  consulting the 
House, it got its scope restricted in. I think, 1923; and now the Honour-
able the Finance Member is making an effort still further to restrict the 
scope and functions of the Standing Finance Committee. His proposal 
'is this: 
"All substantial propoaals for new votable expenditure will be referred as hitherto 

:to the Committee however thosE' proposals a.re to he financed. whether by budget 
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provision reappropriation or 8upplementary grant. Where the estimate ~  by th .. 
Committee in the event turns out to be substantially exceeded, the Fmance Depart-
ment will report the matter to the Committee, but unless ~  grants az-. 
occasioned by the ado}>tion of substantial new schemes which have to be ~  
to the Committee in Vlew of their intrinsic importance, the Finance Department will 
no longer refer lIuch grant.s. to the Committee." 

What the Honourable the Finance Member proposes is this: that if 
the Finance Department pllJCes a proposal underestimating the cost of it 
and when it secured the consent of the Standing Finance Committee, if 
the Finance Department exceeds the ~ on that item, the Finance-
Department will not consult the Standing Finance Comnlittee. That is 
not fair to the Committee .  .  .  . 

The Honourable S1r .J&JJ1es Grig (Finance Member): Are you not re-
presenting the memorandum as the exact opposite of what it, in fact, 
says? 

JIr. Ii .•. .Joahi: No. 

The Honourable Sir James Grill: I think you are. 

JIr. N ••. .Joshi: I think what is meant in this sentence is that if the 
expenditure sanctioned by the Committee is exceeded .  .  .  . 

The Honourable Sir .James Grigg: No; not at all. If the work turns 
out to cost more than was originally estimated, the Standing Finance Com-
mittee will be informed of that fact. 

Kr. N .•• Joabi: It is not stated in this report that if the estimate· 
placed before the Committee is exceeded by the Finance Department, that 
Department will again come to the Committee for its approval. It is 
not stated in the report ~ all .  .  .  .  . 

The Honourable Sir James Grigg: It certainly is not stated to the con-
trary. 

Kr. N ••• Joshi: My point is this: the functions of the Standing Finance 
Committee are being restricted .  . 

Kr. President (The Honourable Sir Abdur Rahim): The Honourable 
Member has two minutes more. 

Mr. N .•. Joshi: I say the functions of the Committee should not onlv 
not be restricted, but should be widened. l, therefore, hope that th"e 
Honourable the Finance Member as well as the House will consider this 
question very seriously. The public expenditure must be scrutinised by 
some machinery and it should be scrutinised by a Committee of this House. 
l, therefore, hope that the House and the Finance Member will give 
serious consideration to this subject. I would also ask the House to give 
consideration to the scope and functions of the Public Accounts Com-
mittee. As the Honourable the Finance Member is trying to restrict the 
functionl' of the Standing Finance Committee, I would like to ask him· 
whether he is also trying to restrict the functions of the Public Accounts 
Committ.ee similarly. If that is so, I would like the House to keep a' 
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very close watch on the proposals thai might emanate from the Honour-
able the Finance Member on this subject. As my time is up, I shall' 
reserve my other remarks for another occasion. 

Kajor lfawab Sir ~  llawaz )[han (Nominated Non-Official) : Sir, 
I do not-rise to praise or criticise the budget. I believe that every honest 
man CaTes more for his duty than for the pleasure or displeasure of others. 
The duty of every Finance Member in each country is to do his duty' 
honestly: On ~ point and for this reason I congratulate the HonoUl'&ble· 
Sir James Grigg for doing his duty honestly and conscientiously, without 
any fear of attacks or any hope of praise from any quarter. It is quite true 
that honour and shame from no condition arise, act well your part, there· 
all the honour lies. ("Hear, hear" from the Congress Party Benches.) 
Sir, yesterday, my Honourable friend, Lala Sham Lal, said that there 
were two items which were supposed to be untouchable, namely, expendi-
ture on defence and the pay of highly salaried British <>fficers, rmd I should 
like to speak very briefly on both these items. 

Sir, I hope that every Honourable Member of this House will agree-
with me that from a patriotic and national point of view, the chief aim and 
object of every political party in India should be to have peace and pros-
perity in India, because no improvement in any direction can be made 
without peace and prosperity in the country. Now, let us see how peaee and 
prosperity can be maintained and continued in the country. It is an 
evident fact that pe8'Ce and prosperity can only be maintained and continued 
if the country is well protected and safe from external attacks and in-
ternal disturbances, and every Honourable Member knows well that such 
lIafety can only be achieved if the country possesses a strong defensive 
power which, in other words, means strong air forces, land forces and-
navy. Now, one can imagine how strong an air force, a land force and a 
naval force is required for India and how much money also is required to 
keep I;luch defensive forces always ready and quite equal to the forces of 
all the other first class powers in the world. In my opinion, the standard 
for the air force should be that if any two first class powers attack India. 
our air force should easily repulse them and protect the inhabitants and 
civil population of the cities of Karachi, Bombay, Madras, Calcutta, Delhi, 
Lahore, Peshawar and other big cities in India which are open and ex-
posed to aerial attacks by any power any day. As for land forces, T 
should like to point out briefly that a good strength of British soldiers in 
[ndia for a hundred and one re3'8ons is very necessary, I car.not discuss 
that aspect of the question fully here, because I have only 15 minutes 
limit to, speak, and, therefore, I leave it to my other friends and Captain 
Sir Sher Muhammad Khan to deal with it and other points if they like 
to do so. 

No,,', I shall hastily and briefly speak on the question .... 

Mr. Lalchand Navalrai. (Sind: Non-Muhammadan Rural): Do vou object 
to bombs being thrown in the N.-W. F. P. or not? • 

Kajor Haw&)) Sir Ahmad. Hawaz ~  It is much better than attooks 
by land. I have explained it over a hundred times to my interrupters, 
apd yet they are not satisfied. I certainly can't help. 

Kr. Lalchand 1I'avalral: I know you have explained it ..... 
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Mr. President (The HonouraLle Sir Abdur Rahim): Let the Honourable 
Member continue. 

Jlalor Xawab Sir .Ahmad Xawaz Xhan: I shall briefly speak on the 
question of high salaried British officers. Sir, it is often criticised by such 
persons wh0 are ignorant of the mc·de of life in England, ~  of educat,ion 
and the compulsory expenses which the high rank and position of the offi-
cers demand. If we see how many advantages the British rule, the British 
brain and the British money ("Hear, hear from the Congress Party 
Benches) have given us, then we will not complain so much about the 
higb salaries of the British officers. Sir, we must not forget what Britain 
mas done for us which all the former Indian monarchs lacked. Having 
1ived in comfort, ease and peace for over a century, we have forgotten t,he 
• historic terrors of the past. Indeed, we are an emotional race; the great 
. emotion of India, like the armies of her historic conquerors, have a habit 
-of thundering over the land, devastating the country and passing away, 
while the patient masses raise their heads again and resume their ancient 
ways. Perhaps you will agree that Britain cannot be classed in the cate-
gory of such conquerors. What useful purpose have the invB'Sions of 
Alexander, Mahmood of Ghazni, Timur of Gorkan and Ntrdir Shah served 
to our country? They stormed and plundered and then returned with the 
rich spoils, loot and slaves to their respective lands. The rule of early 
Hindus or of those foreign monarchs, whether Muslims or Mongols, who 
. established dynasties and settled in India WB'S marked by continuous in-
ternal warfare, famines and civil wars between the king and other petty 
rajas. 

The continuous civil wars between the king and his subjects weighed 
heavily on human sensibility. The freedom of religion and personal liberty, 
as it is now in India, Wa's unknown to the history of those times, You 
know that for unthinkable ages there had been in Asia, including India, 
two main departments of Government: that of finance or internal plunder, 
and that of war or external plunder, and most of the Indian monarchs 
followed this principle. If by chance one dynasty changed so it was re-
placed by another, perhaps worse or  of the same type and mentality, and 
without any appreciable change in the form of the Government. As far 
.II.S our knowledge goes ..... 

1Ir. S. Satyamurti (Madras City: Non-Muhammadan UrbOO1): May I 
Imow, Sir, how all these remarks are relevant to the budget? 

1Ir. President (The Honourable Sir Abdur Rahim): The Honourable 
:\fember is really straying too far from the budget. He must confine him-
self to the budget. 

Maior Nawab Sir Ahmad Xawaz Xhan: I am explaiping briefly the 
reason why British officers are paid high 8alaries .  .  .  . 

Kr. President (The Honourable Sir Abdur Rahim): But it is not neces-
sary to go into the history of Mahmood of Ghazni .  .  . 

Jlajor Xawab Sir Ahmad Xawaz Xhan: I am merely trying to explain .. 

][r. President (The Honourable Sir Abdur Rahim): The Honourable 
Member should ~ the Chair's ruling and proceed with his speech. 
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lIajor Nawab Sir Ahmad. Nawab Khan: Very well, Sir. However pre-
judiced we may be, we have to take facts at their face value. Britain's 
services to our country are obvious, and no doubt we are mutually benefited 
:by ~  .other. T~ , for ~ , the postal service, wireless, telegraphs, 
telephones, banks, air force .  .  .  .  . 

Mr. Sri Prakasa (Allahabad and Jhansi Divisions: Non-Muhammadan 
Rural): i::Iianation, p.:>verty .  .  .  . 

Kajor Kawab Sir Ahmad. Kawu lD1aD: ..... efficient lines of com-
munication, roads, schools, colleges, universities, provision for every sort 
-of modern medical and industrial education .  .  .  . 

Pandit Laksh.mlXanta Kaitra (Presidency Division: Non-Muhammadan 
"Rural): What is the Honours·l)ie Member reading from? What is the name 
of that book? . 

Major lIa1vab Sir Ahmad Bawaz.J[huJ.: Network of railways, and eanals 
<covering the country, ~  of forests and upk$ep of innumerable 
hospitals, establishment of medical research institutions, commercial 
;advancement, religious freedom and peaceful living form the main features 
.of British rule. The systematic arrangement of law courts, the armies that 
·guard our frontiers, the navy that guards our coast and the police that looks 
after our daily interests in the towns and villages are also the blessings 
of British rule. From a collection of separate petty kingdoms, in which 
unity was practic.ally unknown, has developed 8' single empire, under one 
Cent.ral ttuthority, by which all parts are bound together. 

The spirit of impartiality w:as lacking in the Indian ruler, because if the 
ruler was a Muslim over Hindu subjects or vice-versa, naturally he had 
more sympathy for his co-religionists than for his vanquished subjects of 
extraneous faith .  .  .  .  . 

1lr.Pre8ident (The Honourable Sir Abdur Rahim): Really the Honour-
'able Member is not speaking on the budget. He must confine himself to 
the budget . 

. Major . Nawab SirAh,mad Nawu ltha.n: Then, I have nothing further to 
'say, Sir . 

. lIr. J. 1'. Sal.e (United Provinces: Nominated Offieia.l)· Sir, I would 
12 N  \ like to say a few words in reply to some re-marks made by a 

001'1. gentleman on the opposite side of 'the H0use yesterday. I :...In 
·speaking in my private capacity as one who has served the ~  for thirty 
years and is about to quit it. Sir, the British membf'rs of the Indian Civil 
Service m'e not all "die-hards". There are those among us. includinO' 
men whose families have served in this country not without 'honour ~ 
two ~  ~  generations, who recognise ~  the' coming changes are right 
III prmclple, and are ready to work them Wlth sympathy. There is it pros-
pect of the Congress Party t-aking office in "everal provinces. In my own 
province, it is understood that the highest post is likely to be taken bv 
the Deputy Leader of that Party, who recently was ~  neighbour ~ 
KiImaon, and whom we all respect on account of the high tone of his 
:speecbes in this House. If they take up the responsibilities of office, CIS 

n 
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few of them have had experience of administrative work, they will pro-
bably need such help as the Imperial Services are able to give. The situ-
ation will not be an easy one, either for the new Ministers or for t.Iut 
Services. I venture toO suggest that Honourable Members might bear this 
aspect, of the matter in mind, and might refrain from utterring scornful 
phrases, such as were heard yesterday, about selfish Government setvants 
who enjoy large salaries and disregard the needs of the poor villagers. Such 
phrases are felt as unjust by men who for many years have borne the· 
burden and heat of the day and have striven to give .of their best to India. 
Though personally I hope that a sufficient number of the right type of· 
Britisher will continue to enter the all-India Services, the proportionate 
number of them is decreBSing rather fast; and it should be remembered 
that within five vears all the conditions of their service are to be reviewed, 
no doubt, in fuIi consultation with the Legislature. Sir, I ask the House 
to keep these points in mind 8.'Ild exercise all due forbearance. That is all 
I have to say. 

)[r, Muhammad Amar Ali (Luelmow and Fyzabad Divisions: Muham-
madan Rural): Sir, I have read with great interest the speech delivered 
bv the Honourable the Finance Member the other dav. When I read his 
slwech, I was really surprised that a man of his experience and knowledge 
should be wailing and shedding crocodile tenrs over the condition of his: 
own budget. Sir, I had the honour of listening to his speeches of former 
years and also to the speeches of his predecessorS, but I have never found 
,>uch a plaintive tale as I have found on this occasion. He said he had a 
different kind of story to tell, "a story of disappointment and of unexpected 
difficulties super-imposed upon those which we. expected and had braced 
ourselves to bear". Sir, I have not been able to know what the difficulties 
were which he had to surmount--what the difficulties were in framing a 
budget which was already for several years not a deficit budget but a 
surplus budget. The condition of this country has not been disturbed 
during the last year, and I challenge my Honourable friend toO show how 
it was disturbed during this year and the last year. If the condition was 
sta hIe. if the people were peacEful, if the trade was to a certain extent 
in a flourishing condition, where can be the justification for this deficit 
budget? The real point is that all the considerations that are being paid to 
the framing of the budget are only from the point of view of proflting the 
European and the European nation. The gold drain is being lamented by 
every one, and whom does it affect? It affects this country, it ~  

India, it affects the whole nation. The imposition of duties-whom does it 
affect? It affects the country, it affects the Indian people. How does it 
affect Europeans, and European countries? If there have been no dis-
turbances in the country, what were those elements which my Honourable 
friend had to surmount? The present budget ha.s been framed with eyes 
and ean; closed. The Finance Member seems to have DO knowledge of 
the conditions I)f this country. He does not know the poverty of the people. 
He doeR not know in what lingering st,ate the Indian industry is now. This 
budget h'ls been framed without al'y imagination at all. I find that by 
the framing of this budget there :might be repercusl'lions in this countrv-
mv Honourable friend, Sir Muhammad Yakub. said that it mav lead ~ a 

~  Though I would not goo so far liS that, it would have reper-
cllssions in the minds of those disappointed youths who are having no 
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employment anywhere. There is llO planning in this budget, there is 
nothing of the kind for providing employment to the youths of this country. 
The small protective duty which was given to the sugar industry with one 
hand has been taken away ",ith the other. 

There were only two items on which the Indian cultivator relied to pay 
his rent to the Zamindar, and the Zamindar in tum to pay the revenue to 
the Government. They were sugar and opium. We know that opium is 
not allowed to be cultivated. and thE'> sugar-cane cultivation is the only one 
left. It was taken up by the cultivators on a large scale, specially in my 
own part of the country, and generally in northern India. But what do 
we find? By the. imposition of this excise duty, you have deprived the 
cultivator, and also the consumer is affected-by it. The Finance Member 
says that this duty will not affect anyone. It will affect the cultivator 
very, very seriouslv, and the wav in which it will do so is this. Formerly, 
the' culti;ator used to bring= his ~  to the factory and get a decent pric'e. 
And what will bappen now? The Rugar-cane will not be brought to the 
factories. Some of these small factories will be broken up, and there will 
be no scope for the cultivator to bring his produce to. these factories. The 
result will be that he will start making gUT in the old way, with the relomlt 
that he will not get the increased price which he would get if he took his 
cane. to the factories. Therefore, the cultivator has been deprived of the 
two ~  items from which he could payoff his rentil to the zamindarf;, 
auel thE: aft.er effect of this will be that the zamindars will not be able to 
pay their revenue, and the Government revenue will be lessened, and there 
will bp absolute discontent in the country. Then-are sins of omissions, if 
not of commissions in this budget. . 

An Honourable Kember: Of commissions also. 

Mr. Muhammad Azhar An: There are only two items, that is sugar 'i,nd 
silver, on which taxes have been levied through this budget, but certain 
heavy taxes, which have been already levied for years and years, have not 
heen reduced at all. Sngar is a nal:lcent industry. It was just like a child. 
The result is that it is being stilled, and there will be nothing left to the 
poor cultivators of India. Sir, in the budget speech, the Honourable the 
Finance Member has said that he is providing money for the COlliltitutional 
experiments. It is all right to aay that :vou will experiment. but as the 
Indian phrase goes: 

"Hamari ian 1m apki Ada thain." 

"You may experiment to any extent you like, but the result will be 
t·httt I will die and you will still be experimenting." 

Looked at from the political or the economic point, of view, these two 
duties cannot be justified in any way. It is not statesmanlike, nor will 
they contribute to economic prosperity. It is said that money is required 
for the schemes of reforms, but from the trend of public opinion we find 
t.hat it was not so very necessary to provide for these reform schemes 8S 
it was ~  to provide for the peace and contentment of country. 
and the more you tax the peasant.ry and the cultivator, the more ~  
agitation and the more mass organisations there wIll be, and there is 
bound to be disturbance, and Government themselves will be helping 
t.he disturbance among the masses. Cultivation will not improve, while 
industries will be dwindled by your new taxation. The result will be that, 

B 2 
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wit.h yOUI" repressive laws, the drain of gold, disregard of public opmlon 
and float.ing of new loans, the country will be burdened and ruined, and 
all t.he consequences, which I have described, will follow from the present 
budget. It was very easy for the Honourable the Finance Member to put 
a duty on the export of gold, to reduce t.he expenditure on the army, 
reduce the pay of the higher services. He could thus get, some money, 
but. I am sorry to see that he has not been considerate enough to look into 
these matters or the question of removing any tax at all. With these few 
remarks, I resume my seat. 

Mr. Basanta Kumar »as (Surma Valley cum Shillong: Non-Muham-
madan): Mr. President. I thank you for giving ~ this opportunity to takp. 
part in this budget debate. The budget, that is under discussion, being a 
hudget for the year in which tbe new experiment under the Government of 
India ACT .. 1935. which they call "reforms" is to be inaugUrated, has a valup. 
and significance of its own. which the Honourable Members have takp.n 
€lufficwnt note of. 

A deficit budget, following one which was devised to have been a surpius 
budget, but bas actually given us a deficit, undoubtedly demonstrates the 
capacit,v of the Honourable the Finance Member to make exaggerated esti-
mates. Sir, it is said that Finance Ministers are invariably jugglers, who 
ply their trade with figures, which they make to speak what they intend 
them to speak. The Honourable Sir James Grigg is no exception to that, 
and my suspicion is that hi .. last year's performance was a juggler's per-
formance intended to delude us and to offer a justification for his grant 
for rural uplift, which now appears to he merely. a stunt .. But •. Sir, if that 
was not so. the question naturallv arises with what heart (A. Voice: "Ligbt 
heart.") did the Honournble the Finance Member address ·lIimilelf in 
framing his budget for the 1 ~ , which, instead of giving us a 
surph',; of six lakhs as expected, has led Uil to :face a deficit of Rs. 1,97 
lakhs. In his budget speech last year, he talked glibly of India's coming 
prosperity and displayed a degrp-e of optimism which certainly took us 
aback. The. Honourable the Finance Member has, of course, attempted 
to furnish. us thiR year wi.th explanations for the deficit that has accrued 
in the current vear. The causes that he has detailed could have been verv 
well foreseen. ~  it 1Vas certainly lip to him to tell us why he could not 
foresee thp-causes which might operate in nullifying all his anticipati.ons. 
He has no doubt pleaded guilty to the charge of over-budgeting. and when 
he savs that. "in order to turn the flank of accusat.ionsof under-budgetin/!, 
he might have advanced too flU', "he practically gives up the case that the 
causes could not have been foreseen and really admits that he did prepare 
the budget with a, heart which was not at all burdened with any care and 
thought that were necessary a.nd required of him as a responsible Minister 
of Finance of t.his vast country. (Hear. hear.) 

But, Sir, the fact of the matter really is that the Honourable the 
Finance Member has no policy to follow to secure the best interests of 
India. His is a policy ant&gonistic+.o the interests of'"1ndia, and that is 
clearly discernible from what he says and does. The most nractical st,eps 
that. suggest themselves to every well wisher of India and which are every 
veal' dinned into his ears hv the HonouralHe ·Members . of this House have 
~  value for him. He is determined to go merrily his ~ wa:v turning 
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a deaf ear to the real demands and needs of the countrv. He feels no 
scruple to inorease the burden of taxation of the people ~  India, already 
overburdened with iniquitiou8 taxes of -various kinds and "hapes. His 
onlv business is to strive for increased revenues in order to produce a 
bali;.nced budget without caring for the measures that are necessary to hp. 
adopted for removing the appalling and grinding poverty of the peo}.lie. 
And, Sir, a balanced budget of the (\mtral Government is intended to serve 
no other purpose except to help the exploitation of the country by those 
whose intere"ts it is to exploit. The Government of India Act of 19R5 has 
been designed to make the grip of the British people in India tighter, and 
what better can be expected of one of the exploiting people in the role of a 
Finance Minister of this unhappy land of India! 

And, Sir, realising that the two deficit budgets in quick sliccession ,,·ol1ld 
be sufficiently disconcerting to us, the Honourable tht Finance Member 
has employed specious lIi"gwnents 1.0 console us and to cOllyince us that 
there nre no grounds to lORe. heart. 1 inyite the attertion of the House to 
what he has said in paragraphs 25 and 26 of his speech. What hf' has said 
there is designedly a budget of hopes,-I should , ~ u surplui> budget of 
hopes,-intended to build for IlR a fool's paradise by deluding us into the 
belief that India's prosperity is on the increHse. He h<1:-; told us that there 
is the hope that "the restriction of rural credit caused by the Indebtedness 
Bills in the provinces is in the long run bound to increase rnral prosperity, 
and, with it, the prosperity of the country as a whole". He has also asked 
us to entertain a foud hope based on the substitution of silver imports fot" 
imports subject to a higher duty. He has pointed to the increaeed railway 
traffic returns as another ground of hope. He has referred to t,he steadily 
increa!;l.ing prices of primary products and the increase in exports of mer-
chandise to build up high hopes about, the coming prosperity of the ~  

Sir, he has got another item in the budget of hopes he has presented. 
It is the hope of increasing revenue by improving and tightening up the 
administration of existing taxes! Sir, with this budget of hopes, the 
Honourable the Finance Member has also been ple&.'>ed to convey to us 
the warning .. not to exaggerate the importance of a gap of one or two 
crores," telling us at the same time of his optimism that "Sir Otto 
~  prognostications would be realised in the long run, and even 
in the near future his programme would be fulfilled" with the help of the 
taxes that he has proposed for immediate imposition. Si.r, I put it to the 
Honourable Member to consider if they can pin their faith on this budget 
of hopes dra.wB up so cleverly by the Honourable the Finance Mem.ber. I 
ask the, House to sav if the Honourable the Finance Member is not reallv 
building castles in the air, and is proceeding in a way whieh will ultimately 
bring about a desperate position in the finances of the country. But, Sir, 
while going to examine hi" budget proposa:ls, in the first place, I joint issue 
with the Honourable the Finance Memher over his assertion that the Indeb-
tedness Bills will in the long run incre&se rural prosperity. He starts with 
the premise that the purchasing power of the cultivator stands affected 
by the restriction of rural credit caused by ~ IndebtedMss Bills, and 
that it is al80 diminiilhing the ~  profits. 9.nd then he at. onee 
arrives at the conclusion that in the long run these measures are bound to 
increase rural prosperity. Sir, while it is true that by reason of the 
Indebtednes3 Bills the moneylender'S profits have been diminished, snd 
while it, is true that the increasing prosperity of the cultivatol· will make the 
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idle funds of the moneylender to be employed, the assertion that the culti-
vator's purchasing power stands affected only by the Indebtedness Bills 
is not correct. The cultivator ·has lost his purchasing power on account of 
the heavy pressure of his chronic indebtedness. As a matter of fact, the 
Rural Indebtedness Bills have been of doubtful value in the absence of other 
measures to relieve the appalling agricultural indebtedness in the country. 
The rural indebtedness Bills. deal with ()TIly one aspect of the complicated 
question of how to remove th", agricultural indebtedness from the land. 
Unless other effective measurl:'S ~I  adopt.ed to deal with the other aspects 
of the question, the rural indebtedness Rills will be of no value, and to 
aS8ert that these Bill§! alone will ultimately hring prosperity to the people 
is really to ignore the actualities of the situation. Sir, where are the mea-
sures to give more land to the cultivator? Where are the measures to 
prevent floods and inundations of the eultivatur's lands? Where dre the 
measures to grant reli.ef to the peasants against the hndlords' exact-ions? 
Where are the measures to make t,he 'Co,operalive Department of the 
Government to be of real value to tbe peasants? The Government are 
('ertainly indifferent and apathetic towards ~  lneasuref'. and 1 ask the 
House to remember what fate the Resolution. that was pas&ed during the 
last Simla' Session on this subject. met with. In the abSellee of these and 
many other beneficial measures thnt should be devised. tbe Honourable the 
. Fina'llce Member may deceive himself by believing' that the increasing 
prosperity will be brought about by the rural indebtedness Bills, but cer-
tainlv he cannot delude us into such a bp.lief and ll1flke '.18 live in the fool's 
paradise that he wants to build up for us. 

Sir, then the assert·ion that t.he increase in the purchases of silver is 
indicative of the hoarding tE'l1dency of the people and is a sure sign of 
coming prosperity has been shown by several Honourable Members to be 
completdy hollow. The rural indebtedness Bills have, according to the 
Honourable the Finance Member, affected ~  purchasing power of the 
culEvator, who i!,! groaning under the weight of heavy and chronic indeb-
tedness; certainly, then, the purchus6 of silver is not being made by the 
cultivators, but by others who !Day be speculators and capitalists. Cnn 
it then be said that the increase in the purchase of silver is certainly i.ndi-
cative of coming prosperity? Thirdly, Sir. as regards the increased railwRV 
traffic returns and the rise in t,11f\ price of primaryproduets, what do they 
indicate? A surplus of 15 lakhs .in the inc.ome from t,he'railways, instead 
of an expected deficit of Hs. H,50 lakhs, certainly appears to be a miracle. 
My t':hrcwdsll8picion is that there might be some jugglerysomewhere in 
order to meet the requi.rement insisted upon by Sir Otto Niemeyer to the 
effect that if the railways did nLt Ret their house in order soon enough;' 
then the entire plan of Federation Finances, as he had laid them out, would, 
be in jeopardy. But, Sir, there is another caUge which. I feel, has contri-
buted to bringing about-an increase in· the rAilway traffic returns. There 
is the prospect of a.n· imminent· outbreak of hostilities· in Europe,and this 
pl'OBpect has undoubtedly led the capitalists· >Lnd· speculatorS to purchase 
our raw materials in large qua.ntities, thus giving "increased earnings to' the 
railways. This also accounts for whatever rise therenright be in the prices. 
of Bome ofthepriroary product08. Sir, the increased 1 ~ traffic retums 
and the riss in the price of some ~ commodities, if any, are certainly' 
cue toabnorm.B.1 circumstances. coming : into exist.enceflll1d -cannot be, 
dependedupoo as ~ 1\ sur@indicatWn of .coming-prosperity. 
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Mr. President (The Honourable Sir Abdur Rahim): The Honourable 
Member has only two minutes more. 

Kr. Basanta KUm.8l Du: I shall presently conclude, Sir. 

Lastly, Sir, as to the increase in exports of merchandise, we cannot; 
take such a rosy view as the Honourable the Finance Member has done. 
Doe.:; not this merchandise include gold? The unrestricted flow of gold 
out of J ndia is to be encouraged to give tone to the economic health of 
Britain! And we all know the views of the Finance Member Oll this. 
Granting that there is an increase in exports of other merchandise, the 
-export of gold is certainly to be viewed as draining away the wealth of 
India leading to her impoverishment. Sir, the Honourable Member has 
himself indicated in clear terins that he cannot depend on the budget, of 
hopes whieh he has drawn up, and he has, therefore. t:ome forward with 
proposals for taxatic,m, These proposals fO!' taxation hr,ve been severely 
criticised b,v t,he Honourable Members who ~ prece(led me, and [ (',an-
110t usefully add anything to those criticisms. I would only ~  that it 
ha" borne in upon me by indisputable facts that insidious attempts are 
being made to depart from the fiscal policy that has hitherto been fol-
lowed. But I want to ask the House to judge the mentality of the Hon-
ourable the Finance Member who has found his way to tax the import of 
sihel' and not to tax t,he export of gold. Does not this conduct of the Hon-
ourable the ~  Member illustrate my view point that budget-mwng 
in India is not so much for the best interests of India as to help ~ 

exploitation of India by our masters across the !!ess? (Hear, hear.) Sir, 
the increase of taxes proposed is objectionable in every sense. 'I'he 
Inauguration of thE; so-called refonns in the provinces will require fUl'th3r 
taxation by the provinces themselves in order to carry on the top-heavy 
:administration that will he set up. This is, in all conscience, disquieting. 

)(1'. President (The Honourable Sir Abdur Rahim): The Honourable 
1Iember's time is up. 

J[r Basanta Kumar Daa: And, Sir, Sir Otto ~  award relating' 
to the subventions to be given to sowe of. the Provinces will not go far 
-enough towards solving the financial difficulties of these Province!'. For 
the purpose of meeting the burdens that have been imposed upon them 
<In account of the reforms, in my province, measures of taxation have 
already been adopted in the teeth of opposition. Other provinct'ts will 
~  follow. The time limit has been reached, and I finish. Sir, 
by saying'that I shall take my ehallce to speak on t.he other features 
·of ihe budget when the demand!! for grants would cornebehre tbe House, 

, M:anlana' Shaukat Ali (Cities of t.he United P ~  Muhammadan 
Ui·ban):. Sir, I am not feeling well, and I do not think I shall take up 
much t.Ime of the House. I  . thi.nk T wi.ll be able to finish mv speech 

~  withiri ~  15 ~  that are allotted to me, I have .fust been 
gomg round m IndIa' and have been watching· the agricultural 
cOllditi ')n. I have been very mucJ:t . ~  all my, ,life iri agriculture. I 
m;Y8eIf own a 'farm, fmits and 'vegetables, and I am planting a number 
of,other farms also. " I t\'as ver:,! glad to see 'that the encouragement that 
the Government ~  to'the' sugar industry ,has done a great deal of 
good to the a,griculturist," But if you hurt' that industrvin 'ariv wav . . . , 
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you not only hurt an important industry of the country, but you will 
eventually burt the cultivator a great deal. Ift out of 100 acres, ~ 

sets ~ 10 acres for sugar-cane eultivation, then there is always some 
ready money coming to him at a fixed price. But if you want t.o handicap, 
the sugar industry and t.ax it, then eventually the cultivHtor will get less 
for his crop. Therefore, both on account of the industry and on account 
of the cultivator, I would very much like the Honourable the Finance 
l\..t:embf'r to reconsider t.he whole position.. I think this industry has 
de"elopedwonc1erfully ,wll through the encouragement given hv t.he 
Government of India. and I think :t is a very fine object lesson to us 
all th:1t once we decide to do a good thing and get proper encouragement, 
in a few years' time new industries spring up automatically wIthout, much 
trouble. 

-;\ow, the old ldIand8ari system if; gone-and ro.v people Were engaged in 
it to a great extent-because the beet-root sugar from Germany killed 
it, and we suffered a ~  deal on account of that. The Government 
of India gave us encouragement to start sugar factories, and I ~  

congratulate them on the wonderful result& that have follml'ed that 
encouragement. \Ve are now practically able to stand on our own legs 
80 far as the sugar industry is concerned. The sugar industry in my 
town of Rampur is encouraged by the State and by other people from 
British India with wonderful results, and the culilivator is happier. There 
are about 3,000 people who are engaged in thil!! industry and the cultivator 
gets l'eady money for his crop. Vlhat is more important is t,hat the 
cultivator likes to run no risks as regards one or two crops. I was myself 
in the Opium Depa,rtment for 15 years and the cultivators used to take' 
advanees from us and bring to us their opiUm. We classified the opium. 
had it weighed and went through the accounts and paid them off the 
same day and they were always very glad, because they wanted the mon6Y 
for buying clC'thing for their families Hnd for marriage parties and so on. ~  

that opiul1l is gone and the sugar-cane has taken its place I want everything 
should be done to encourage its cultivation, and I am very happy ttO 
eay that the present Viceroy is taking keen interest in thedevelorment of 
agriculture, with the result that our methods of agriculture are now im-
pr:>ving. The sugar· cam: is now m,lch better, and I think that, in the 
interests of the agriculturist, the BOrtOll1"8ble the Finance Member should 
reconsider the position. 

Then, 1 want that more monev should be available for constructive, 
work. I feel very strongly thltt eVelJ our Indian peopla, who 1:\1'6 in 
different services, are getting big salaries and I think the time has oome 
whell we ought. to reconsider the whole position. How long can we go 
on giving them salaries which do not go hand in hand with the economic 
conditions of the cultivator and the people of India? I lJW.st .say and 
I say it very strongly and I will press it on every'possible occasion that 
everything should he done for the people who are getting less than 
Rs. 200, especially people who are in the early stages, such as the peone 
and menial servants, et.c. Rut so far 8S people :beyond Rs. 200 are 
concerned, I think you can start a cut, in their salarias and bring them 
to a position that will enfl.ble us to balauce our ~  I know as aD 
Indian \\ith a family of children and: grand-children that we can live 
comfortably on much less than what most of our omcers are getting. If 
you act in t.his way,. you will be able to save a few erores of rupees for the 
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poor agriculturist. I know there is great unemployment in the country. 
Government <'annot supply service to everybody, nor can the railways. 
but there is plent:,' of room even now in agriculture. \Ve can start ~ 
and veoetable farms. I am doing this myself practically today. I know 
that a little investment in that direction will provide ",ith work two or 
three youngmen ellsil'y and give ~  a fair. start. in life. I ~ it ~  
be a very useful t,hmg. The cultIvoJor wIll gam, the land will gam, 
and the country will gain. We will have more fruits, more vegetables, 
and, at the same time, will be able to give employment to thousands of 
our unemployed. Our zamindars are, I am sorr:_ to say, absentee 
landlords, and I have been so myself. \Ve leave our estates to OUr agents 
who r.queeze as mueh money from the: agriculturists as they oan to pay 
to the Government. I think my friend, Mr. Sri Prakasa, will bear me 
out when I say that as long as ~  manage to pay the Government dues, 
you are all right. But now 1 he times are changed and the old zamindari 
is not such a paying thing as it used to be at one time. Naturally, 
our youngmen must take to agricul ture. I hav€' five farms in Bhopal, 
and Sir Josepb Bhore, the fom1er Commerce Member, who is in .charge 
and who knowF. his work. asked me to keep aside 10 acres of land fOl· the 
sugar-can" which the State will huy on the spot. ,I l' msider. th2refol'<:'. 
that If we touch this industry, I am afraid we will be hurting both the 
industry and the poor cllltivators. Therefore. I appeal to him to withdraw 
this tax. 

Then, we ~  have enough money for the development of agrieul-
ture. We do want monev for the advancement of our eduC1ation. We 
have also got a. programme for the development or the a.irways, and I am 
not going to la.ugh at It. I think it is a very good investment. We 
ought to keep pace with the things that are happening in other parts of' 
the world. But where are you going to find all this money.from? My 
only answer is that :vou are pa.ying too much salaries to your officials, the· 
majority of whom are Indians, and their number will grow more and more . 
as time passes. We will give to our people lesser salaries and make t·hem 
undetgtrmd that the masses are suffeting on account of their Hgh salary .. 
We'will ask'themto cut down their expenses. I think Government ought 
to do this, because we spend too mneh money on' <the !'ImarieR of these· 
officialS. Of course, I do not mind their getting good furniture, a good 
honse; nice sanitary arrangements, and also good food. But there is a, 
limit to aU ,this; I am in touch with the official class. I  go to their-
houses, I dine with them, and they are vf5rY kind to me. I al80 go to the· 
clerks, and I know some· of them intimately. I think w.e are paying them' 
too xhuch in; the shape of salaries. T want that there would be CI cut of' 

~ per cent. in the salaries of people who are drawing from Rs. 300 to· 
Rs. 500, and, for those who get abovC' Rs. 500, there should be a (lut of' 
ten per cent. 

I want something to be left to the Finance Member so that. he mav do. 
something to cut down expenses and save monev for the constructive 'pro-. 
gramme: I know ~~ ~ finance. I ~  that when I bave got· 
money: m ~  pocket. It IS all rIght end I am generous. When there is-
very httle m my pocket. I hold my hands tight. When I have money. 
I go and distribute to my children very generously and also to mv friends. 
and I also entertain people. But supposing there ill 111) monev I sit: 
tight. The Government should do the same. .  ' 
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The next point to which I wish to refer is Indiallisntion, as a means 

for. savlng money. I think the time has come when the trusteeship and 
the guurdiansbip of the British should end. After all, t,he Britishers have 
been great t.eachers. I am honest t{) acknowledge that. lowe a ~  
deal, ~  to my muther, to an ~ , and I have a. soft cornf'r for 
my English friends. I have received in most cases nothing. but kindness 
from my English friends here and outside, both in the davs when I was 
in service ~  in my days of outlawry or vagabondage. f appreciate all 
their kindness. If thev are not kind to me, jf they are nastv. I can a.1so 
'be Dltsty to them. rrlierefore. talking of Indianisation, I submit that the 
time has come when the Rritishers have to prove that their guardianship 
has heen to our good. I think P ~  of conciliation will go a great way 
in removing misunderstandings. 'l'here is no use of abusing each other. 
No use of picking holes against eaeh other. 

)[r. President (The Honourable Sir Abdur Rahim): The 1;fonourable 
Member· must ;;pe:>ok to the budget. 

Kawana Shaukat Ali: What I want to say is that the Government· 
will not get any money from us unless they "win our confidence. The 
Government have got to win my confidence first before' I can vote f{)}· 
funds. I can give my vote only on Clertain conditions. 

Kr. President (The Honourable Sir Abdur Rahim): That will be 
'Perfectly relev8nt when the demands are before the House. 

Kaulana Shaukat Ali: I have. notMngmoreto gay at ~ ,  

lIr. Suryya Xumar 80m (Dacca Division: ~  Rural):' 
'Sir, my view is that. in framing the budget, there must bea change of 
mentality in the F'inance Member. The outlook should be national. It 
will n')t do for him to find ont money from wherever he enn. In-finding out 
money, the Finance Member should look to the interests of the: country. 
~  is, its trade, its o('"ommerce and its effect on the masses of .he people. 
If keeping all these principles in mind, he can balance thehudget, it it> 
'orily t.hen we C8n cong-rat,lllate the Finance Member. It.i& not that we 
caTe for 8, surplus or for his balancing the budget. What we care for is 
-this. that the raising of money does not affect the industries injuriously" 
and that it does not throw great burdens upon the poor people: That 
is to ssy;there must be a national outlook in framing the budget, 

In the present instance, what do we find? First of all, the Finance' 
Member made it cltlRr in his speech that the ~  sugar industry 'was· 
not faring well for the last two years, and particularly last year it was: 
not faring well. If that if< a fact, what did the industry expect from' the' 
FinanCle Member? Would it not expect a little sympathy from him, 
help from him in all ways? As if the imposition of an excise duty of' 
Re. '1-5:'() was not enough to kill the industry, he has come out with 8 
propnsalto illere'tse it t-o Rs. 2 per cwt. 'l'his \s all with a view to driving 
this indiJgtl'v:o'ut of existence. He has frank1\·adrnitted •.• hat he wishes 
some of the·wgar mills to disappear tromthe "field, and he !laid that by 
this praces!!' the weaker mills win go, out of existence. So, his mind is 
elear on the point th8t he has no 90ft comer :for the development of 
i'tugRr indllRtry which is one of the most important newindustrie8 in'Inma. 
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I therefore submit that the imposition of another duty or tax on the 
~  industry, which is a ~ ~  and. ~  is struggling for 
the past four or five years, is not JustIfiable. ThIs mdustry ollght n')t to 
haYe been touched. 

Then, the Finance Member wanted some money and he wanted to hit 
something. He at once hits silver which is really a commodity with which 
the masses are most. intimately concerned. The poor people never think 
of wearing gold ornaments. Sometimes, if they have some spare cash, 
they purchase some trinkets of silver. The Finance Member has no 
hesitation in increasing the import duty on silver by one anna, thereby 
affecting the masses of this country. We, middle class people, have very 
little to do with silver. It is only the poor cultivator, the peasants. tor 
whom we found the whole of the Treasury Bench was crying aloud bst 
year, that have been affected by this duty. The Government were very 
anxious last year to resuscitate the village industries, and large amountoR 
were granted only to buy the goodwill of the peasants. But, in the 
present election, the masses have understood the game too well, that the 
grant was made not out of consideration for the poverty of the masses. 
but that it was a political stunt which was meant to allure them and t,o 
ind-ucc them to go against the interest of the ~ The masses havp. 
shown their intelligence in seeIDg through it, and they have given tbe 
right reply. It appears to me that this has been taken to heart by the 

~  Member, and, therefore, 1)(' was on the look-out to hit the masses 
in someway for their sin. That is his motive in  levying the silver duty. 

~  coming to the Postal Department, we ill expected that the 
Finance Member would give some relief to the poor people. The whol" 
country has been crying for a reduction of the price of the postcard from 
three pice to two pice. We were crying hoarse in the press, On the 
platform, and on the :floor of the House for the last two years. Last 
year. H cut was carried to that effect in which, I !l.-m glad to say, even 
the European Group, who never go with us in the same lobby, gave their 
vote in favour of the two pice postcard. The Government ought to have 
considered twice before treating even the vote of the European Group 
in such a light way. I expected that the Government would have obliged 
tne masses by reducing the postcard price from three pice to two pice 
when the European Group also sided with us. We find that the Finance 
Member has' given. some relief under the postal head.. But, for whom 
has he· given that· relief? The redl>etiori of a slight ('harr:e on packets 
wHI benefit. whom ?Not the masses. Most of the rriiddle C'lasses also 
have very little to 'do with these packets. It is only the big European 
firmswl;Iich deal with thousands of packets every dav that will be benetlt-ed 
by this reduction. So, we 'lee that the so-cnlled s8Crifice_ which the 
~  Member is making in the way of reduction of <;hargea_ on packets, 
is meant to help the rich big European firms. Of course,' some Indian 
firms will also get the advantage as in the case of ~ Tea Cess Committee, 
which came into being. ~ large Europeah capital . ,vas invested in 
the-te'l industry, and some poor Indilrn tea'oWners were saved along with 
them. In this case also, some IndHtrl firrtlswill benefit, but the object 
of the benefit_ is not they, but the big British firms. The Honourable the 
FinaIice Member was in difficulty about ~ , and he should have solved 
it in a manner which ypight not put a buidEin On the poor masses. He 
~  ought to have ~  care· that t.he people may not suspect that he WIII8 
trying to benefit the nlreadypampe-red higher class -of Englishmen in thls 
country _ &, two reliefs have been given: one of t.hem hilS not benefited 
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the masses at all, and the other has put a burden on them. 'rhis incrt:!ase-
of the sugar excise duty will mean great misery for the people. Some ot 
the mills ,,"ill go into liquidation, some will disappear, and that will throw 
out a large Humber of labolJrel's and oflicers out of ernploym3nt, 

Mr. Presiden\ (The Honourable Sir Abdur Rahim): The Honourable-
:'.lemoel' has oilly two min!J.tss more. 

Mr. Suryya KUmar 80m: Yes, Sir, I will finish. The worst effect; 
will lj{' that the agriculturists of those place!;, who have slready replaced 
wheat and paddy bv this .most paying crop, \rill lose their market. 11; 
will entail t: great deal of misery and poverty upon the great mass of 
peopk. So the effect will be much more dangerous than the Finance 
Member had the imagination t.o conceive. 

I ",ill conclude with one observation. This bureaucratic and anti-
national mentality must disappear; and if it does d.isappear, I am sure, 
our F'ill:;nce ~I 1  will be as efficient :llld tiS good as anybody else. 
But che difficulty is that he has not the interest of India. at heart. Re-
has t,o look to the interest of the bureaucracy, and he is an agent of the 
imperIalistic and capitalistic Government which alway.s support big ana 
rich ]'eople and neglect the masses. 

:Mr. C. N. )[uthuranga )[udaliar ~  Ar(;ut clIm Chillgleput: KUl1-
Muhammadan Rural): Sir, I suppose one has to be thankful that there 
has not been more taxation than what is proposed, although, read as a 
whole, the prospects are distinctly gloomy and we might have more taxa-
tion next year. It i:-;, a!:; has been described elsewhere, a gumasthah'B or-
accountant's budget, and no imagination or foresight has been displayed. 
For years we have been crying for the half anna postcard, and it is 8aoQ 
to reflect that the able Member from Madras who is in charge of Posts, 
and Telegraphs could not have induced his colleague in the Finance De-
partment to BUlke this reduction and earn Ii llame for himself as well 88 
for his colleague. The small reduction proposed in parcel rates is intended 
to benefit the commercial community and not the poor man. The poor' 
man who is the real India has been crying for bread, but he has been 
given a stone. The reduction in postcard rates could have ~  pre· 
cedence over the reduction in parcel and book packet rates. . But, no. 
This Government would not even blunder into the right path and benefit 
the poor. No reduction in the posts and telegraph charges, no reduction 
in salt. tax, and no prospect of reduction in the price of sugar, and no-
reduction in the land revenue with which the provinces a:re intimately 
concerned. What have we to be thankful for? The millionaires and' 
European business men in India have to be thankful, because their in· 
comes have been left intact: even· the customs duty on articles of luxury 
and other thing8 they get fromahroad has not been increased; their 
menu and their clothing have not. been touched, and the small temporary 
surJlender in the· defence budget:is hedged round with so many ~ 

that the taxpayer has no reason to be enthused ovel;,. it. The defence' 
~  continues in foot to drain the nation's revenues a8 no other single 

department does, while the millions of the poor in India have to con-
tinue in their poverty, their squalor, their illiteracy and their disease and!. 
mail-nutrition. 



THE GENERAL BUDGET--GENBRAL DISCUSSION. 1~  

There is only one thing that ~ save . this . country at this stage, and 
~  this remedy might not be avaIlable ~ thmgs ~  too far. The 
first thing to be done is to ~ the ratIo to realitIes .. There has been 
no meHt,iont'ven of the ~  whIch: was Dxed. and contmues to ~ llxed 
~  with a view to England's profit 1 at India's expense,. and still. ~  
Britishers pretend to be trustees of I ~  masses: Unbl t·he ratIo IS 
brought to 18. 4d. as it was before, there IS no salvation for us. 

Another important thing is to find out and fix the maximum and mini.-
mum salaries payable to Government .servants and the ~  of local 
bodies in Indiw. This is the most important and urgent thing to be done 
immediately. The Government are aware that the Congress has passed 
rm;olutirmR fixing the maximum salary of any individual Goyernment ser-
vant at Rs. 00~ and when they get the. opportunity in the provinces as 
Ministers nnd in other capacities, they will calTY out the resolutiuns 
to the extent they can. But ~  not ~ the present Govern-
ment from doing their duty. It has beetl repeated ad nau,8eam that while 
India is the poorest country on the face of the earth-the vast majority 
of its population do not know what 91 square meal per day means-the 
services it has to support, are pampered and they are paid huge -salaries, 
the. eostlielilt sel'vice in the world. All this tall talk of the Britisher 
coming out to serve India and at the same time insist on having more 
than his pound of flesh and not reducing his saiary at all, while salaries 
of many other services all round have been reduced by the Retrenchment 
Committee of 1930-31 merely shows the pious hypocrisy of the Govern-
ment of India and of the Imperial Govem.ment. We have heard nothing 
yet of what they propose to do in the matter of the revision of pay of 
the Indian Civil Service, the Indian Police Service and the Indian Medi-
cal .Service though numbers of questions have been asked on the floor of 
the House. We have till now been put off with evasive replies. The Lee 
loot still continues. Whenever there is a deficit budget the Finance 
Member comes forward with fresh taxation, no matter if it affects the in-
fant indigenous industries. They could not think of giving up the Lee 
'loot or of proposing a temporary cut in salaries of high officials as had 
been done on a' previous occasion. The mere giving up of the Lee con-
cessions alone would give us a saving of about two crores. 

The military expenditure does not show any falling off. Has there 
been any attempt to adapt the army to Indian needs and Indian conditions 
with any sincere desire that the people of the cQuntry, who are willing to 
taike up a military career, should have the facilities which any national 
Govel"Q,ment would give? No. On the other hand, the principle of divide 
and rule ill being carried further und further, and the ;)ld, old diehard 
principle of military caste. and tradition is sought to be pc3rpetuated under 
new names and forms. At the rate at which the Army is Indianised-
let alone nationalised-it will t8lke a century at leapt before anything 
tangible is done. It would be very interesting indeed if the figures can 
be compiled to show how much of this anny budget is spent purely on 
British or non-Indian personnel and equipment every year for the past 
say, five years and the amount on Indian personnel. It is notorious that 
the army maintains hospitaoJ.s absolQtely superduouR to its need and re-
quirements, and that we are made to pay through pur nose for maintain-
ing and educating the anny personnel who ~  being fed and clothed 
and educated at our expense for five years at a time or whatever the 
period may be, go away and we have to begin the process all over again 
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'with a ~  batch. This doctrine of English doctors and English teacl)ers 
and Enghsh nurses for the British personnel is most pernicious: surely 
the vast ~ ~ of ~  graduates we are turning out in our college'S. 
and hospItals, mcludmg Anglo-Indians must produce enough good men 
even !or fastidious tast,es of the army. But, no. It must be kept as s: 
dumpmg ground for thIrd rate and fourth rate medicos from abroad, and 
when eyen these cannot be attracted by extravagant bonuses and salaries. 

~  ~  and ~  .rate ~ have .to be imported. It will be a very good 
thmg If an enqUiry IS made mto thl.S matter by the Indian Medical Conncit 
and their opinion invited. 

I now come to the excise duty on sugar. The proposed increase in the-
I excise duty is sure to hit, not only the ill-organized factories as 
P.M. the ~  Member has caned them, but also the well organised 

and well managed ones, in fact; it Will -hit the industry as 8.whole. 1I10re-
over, the import duty has not neen rai;;ed correspondingly to the raised 
excise duty. 

'fhi;; is buund to hit the industry hard. While the Government's duty 
is to help ~  factories, they seek to kill them. Government, 
at first, imposed protective duty on ff)reign sugar and encouraged the start-
ing of sugar factories. When all the machinery thnt could be purchased 
from foreign countries has been purchased the Government comes down 
upon the industry to kill them and thus help the foreign sugar combines 
in \\ hich Hritishers also seem to hold shares. 

This, Sir, is the third and presumably the last budget Session of this 
~  What have we-I mean the representatives of the people--

been able to achieve in these three. years? Have Government responded 
in the least to our demands and Resolutions? Has taxation been reduced 
in any sphere? Are the people happier or better today than they were 
three ~  ago? Has the incidence of the disease and mortality gone 
down '.J Have thE-people be00me more literate and better Ilble to stand by 
themselves? Notwithstanding the importation of experts in almost all 
departments from abroad, it cannot be said that any improvement has 
been effected in any department of national life. It might be said: "Oh! 
but Provincial Autonomy is come and the Federation will come BOon, and 
after that you are going to have a new hellvenand a new earth". But, 
is that said with any seriousness or merel:;' with the last idea of a departing 
official; "After me the delngl'''. On t,he advent of Federation, we have 
to Dnd more money for capital and ~  expenditure. The Federation 
or the Constitution, of which it il'l a part, does not gi.ve a free hand to the 
people's representativP!'. Already we hear rumours that an engineer has 
been appointed to select a sitp and pt;epllrl' estimates for constructing the 
Federal Lower House in Simla. Already Simla is becoming. ~  

and accommodation eitber for the officials or for the Assembly Member" 
iRverv insufficient. Wit.h t.he new Federrtl Houses, accommodation is 
bound' to be still less. The Government will do well to give up the Si.mla 
exodus even this year ~  save a lot of expenditure .. ,.May I at least 1'1'-
qllest that t.he Simla Session of the Assembly and Council of State ~  giYel1 
up even froI!l this yenr and sllve a lot of inconvenience to us a::. 

In this connection, r am informed that the Government feel tna't tIl" 
Simla Session is cheapCjl' than the Delhi Session on account of two factors._ 
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namely, the conveyance allowance given to the Members of this House· 
during the Delhi Session and wagon charges given to M.L.A. 's cars brought 
with them to Delhi. This reminds me of a Tamil saying which I need 
not repeat here. For people who consume lakhs into their pockets to point 
to the hundreds given to the M.L.A. 's is simply ludicrous. But, Sir, on 
behalf of the Members on this side of the House, I am willing to make a 
sporting offer to Government. We will forego the conveyance allowance 
and the wagon charges for Members' cars; will Government give up the 
Simla. Session and have the September Session in New Delhi? Will 
Government abandon the idea of incurring large capital expenditure on 
account of accommodation for the Federal Lower House in Simla.? Sir, 
time was when there was not much of accommodation or conveyances in 
New Delhi when these allowances were fixed. But now a lot of accommo-
dation is available in Government quarters and in private quarters; and, 
with a lot of cheap conveyances now available. Honourable Members on 
this side will not grudse ~  give up tb.eir conveyar.ce allowances and wagon 
charges: they will give up bringing their cars, and they can manage with 
the daily allowance that is given to them. 

JIr .•. S. Aney (Berar Representative): Sir, the Honourable the Finance 
Member, in presenting his statement to the House, has himself described 
it as a story of disappointment and of difficulties superimposed upon what 
he h'1d ,~  and braced himself to bear; and. having made that kind 
of prelude, he immediately proceeded to point out to the customs revenue-
anti the heavy fall under that head and particularly the heavy fall under-
the ~  import duties. Whatever may be said about the reduction of 
revenue under sugar import duty, it would be wrong to describe it as an 
unexpected difficulty. When he presented the budget statement last year, 
he was conscious that the calculations made bv him were ill-founded about 
the import duty from sugar; and I believe an"ybody who had the slightest 
imagination and who kne,Y what he was about could have easily seen-
that the protection afforded to this industry was not only calculated but 
intended to bring about, in course of time, a complete annihilation of im-
port duty on sugar. If that was not the object, there was no meaning in-
giving protection dut.v tn sugar at all. One of the itleas-in fflet, I belie v£'. 
if I mistake not, one of the conditions on which protection duties are-
given and recommended by the Fisf'al Commission is this: that the industry 
must show signs of rapid growth and become self-sufficient. When an 
industry does that, it should be a matter of which the Finance Member 
should be proud; and, I am sure. had there been 3' natic-nal Government, 
it would have looked upon the achievement and progress which the sugar 

~  ha.s made in this country during the laRt. few years, as a matter, of 
which it was proud. It would hold it up to the admiration of the outside-
world as proving the wonderful capadty of the Indian people. On the-
<:Ither hand, I find that the Honourable the Finance Member is complain-
ing and he thinks that. unless something is done to replenish his diminish-
ing revenues even at the cost of the industry which the Government of 
India have taken so much pains to build up during the last few Years, 
he will not be satisfied and the result is. he has come forwllTd here' with. 
_ an additional excise duty on the sugar industry. 

Sir, there is a Sanskrit sloka written by the great San8krit P ~ 

Kalidasa. which F.ays: 

.. ~  8IJmvarrihya swayamchhetrum 8ampratam " 
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The meaning of this is, even if you have grown a· poisonous pllmt, you 
· should not cut it; it does not behove a man to cut a poisonous plant if 
he has grown it himself. I only mention this in order to bring to the notice 
·of t.he Honourable the Finance Member that the sugar industry which has 
· grown in this country owes much to the Government of India. They can 
· certainly claim the credit of ~  established an industry which had been 
practically extinct, and the Government of India should be the laBt to do 
anything ·that would prove injuriouB to the continuance of the induBtry in 
· a prosperouB condition in thiB country. 

Sir, this r,pens lip a very :mportant question of policy, in my opinion. 
· What is the fiscal policy which the Government of India are to follow? 
IB it merely a' policy that will bring in larger revenueBto the exchequer. 
· or is .it a policy that would help in building up a national induBtry in, this 
· coUntry which iBcalculated to bring in certain advantageB which might 
'comp'ensate for whatever loss there may be to the revenueB for the time 
· being. Taking the case of the sugar industry itself, I can confidently say 
· that there is a net annual Baving of something like 16 to 19 crores to the 
Indian people. Before thiB induBtry assumed Buch dimeIlsionB,jhe Judian 
· cultivatol'B and Indian consumerB haa to pay to foreign countries something 
"like 16 or 17 crores on account of the price of the imports of foreign sugar. 
That waB the position a few years ago. Now, all that money is Baved in 
· the country itself. My Honourable friend, Sir JameB Grigg, iB laughing,-
I can quote to him the exact figureB and show that the saving of 16 crores 
, to this country by itBelf must have gone a long way to improve the economic 
condition of thousands of cultivators and thousands of poor people. There 
" is now a network of Bugar factories Bpread all over India, and over a lakh 
of people are employed in them. There are also educated young men who 
" have found employment in those factories. Taking all these advantages 
: into consideration, it will be Been that thiB excise duty will hit aU these 
· people very hard, apart from affecting the industry as a whole, because 
· this exciBe duty will tend to eliminate a number of sugar factorieB and 
encourage the iinpol't of foreign sugar,. and I think, therefore, that the 
Honourable Member has done the greatest wrong to thiB country as well 
hS to the b)ldget. What is the income he is expecting from the extra 
exciBe revenue? Not much. 

Then, Sir, another thing which I wish to notice in connection with 
· this iB that thiB is a budget on which the coming reforms ha.ve cast then. 
Bhadows. It is only, in my opinion, the penumbra of it. The eclipse is 
; to come, but the penumbra itself shows that the position of the Central 
Revenues is Bomething of which the Finance Member ought to be a.nxiouB, 
: and when the full period of five years will elapBe and more contributions 
· will have to be made and the income-tax revenue will have to be shared 
: along with the provinces, I do not know what the position of the Central 
'. Revenues will be .  .  .  . 

IIr; S. 8atyamurti: He won't be here thenl 

Mr. K. S. Aney: He won't be here, but the Govet'ftment won't die. 
The King does not die; there will be80mebody' to do the work which the 
present Finance Member is doing here. I believe he has been Bhowing 
,  a great deal of anxiety for giving a. good. start to. the so-called Provincial 
Autonomy ,,,hich is to come. If that is BO, let me aSBure my friend that the 



way in which he has given a start is not very ~ ,  am using 
on,ly a mild term,-he has no doubt held out assurances,-I do not know 
how far he himself believes in his own assurances that things may improve 
and the Neimeyer Award may not prove altogether a difficult thing to tide 
over. Having studied the income coming from various sources like 
customs, income tax and soon,. I feel that there is no tendency for these 
revenues to come up to my friend's expectations. His budget expectations 
are not satisfactory; they fall short of his expectations,-I don't mean. to 
suggest that my friend is not an expert to make proper calculations,-but 
the fact remains that he bases his calculations in one way and that the 
results don't come up to expectations. He himself hm; described the result 
as due probably to over-taxation already existing, and, therefore, it results 
in .diminishing returns. But if that is so, let me tell my friend that the 
m:educed revenues that are coming are indicative of the itlcapacity of the 
Feople to pay more. T.herefore, the sources my friend has tapped forgetting 
more revenues from the people are not correct. You cannot think of 
better times coming when more revenues would be coming into the coffers 
of the Government, on the strength of whioh youbtiild your iuture pro-
gramme to give subsidies to the provinces so that the provinces may have 
a ,good start .  .  .  .  . 

-
1Ir. President (The Honourable Sir Abdur Rahim): The Honourable 

Member csn resume his speech after Lunch. 

The Assembly then adjourned for Lunch till Half Past Two of the 
Clock. 

The Assembly re-aMembled after Lunch at Half Past Two ·of the 
Clock, Mr. Deputy President (Mr. Akhil Chandra Datta) in ,the Chair. 

Mr .•. S. Mey: I have mentioned already that there is .. noscope for 
:any iurther expansion of revenues, and, theJ.'sfore, the only direction ·in 
which we can hope for improvements is in the direction of economy· Bnd 
Tetrenchment. From that point of view. I will first attempt to draw the 
attention of the Honourable Member to the enormous growth in the cost 
;Of collection which I find mentioned in Table IV of the Explanatory Memo-
Tandum of the Financial Secretary. I find that under Customs, if we 
begin from the year 1931-32, the cost of collection has gone up from Rs. 90 
lakhs in 1931-32 to Rs. 1,35 lakhs in the year 1936-37. Similarly, we find 
'an increilse in the cost of collection ,under Income-tax, ·fromRs. 75lakhs 
in 1930-31 to 89 lakhs in '1936·37 .. If we take .the total cost ·of colleotion 
for all the items given in that page, it has gone up from Es. 3,06 lakhs 
in 1931-32 to Rs. 3,'70Iakhs in 1936-37. My point is this,·that I ~  

items .of expenditure, which come under the cost of cpllectiop, ~  closely 
scrutinised and brought downto a proper .level, a level ;at ~  stood in 
the year 1921.22, consIderable relief can. be given. 

Again" ant>therbig litem of .expendillureto whioh ~~ hl!J>. already 
ibeen made ,by Honourable ·.Meml>ers is .the ~  e!'tpelldiiiure .. -.In .my 
<opinion, ·tbe ,figures oftllEl ,net,lmilitllry eiXPllruliture giv,en ~ here ,d,o.,.not 
:properly convey to the House the exact extent of thehurden. which tJ16 

~  bas to beat" in. ibe !lAme ~~ I  . For ~  it is b.etter 

e 
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to look into the figures of gross expenditure, for gross expenditure is the' 
real expenditure incurred, and net expenditure is the figure which you' 
get after deducting out of the gross expenditure certain receipts which come-
to the Exchequer in the course of the year. And what is the tendency-
that you find there ? We find that the total gross expenditure for the' 
budget year will be about Rs. 51 crores 26 lakhs and 17 thousands-I am 
giving this figure from page 8 of the Estimates of Expenditure on the' 
Defence Services. This is not the only expenditure that is incurred for: 
the sake of defence. You must add to it the amount of Rs. 2 crores loss 
which we have to incur on the strategic lines which are also for the pur-
pose of defence. Then, there is one more item to which I would invite the.: 
attention of the House, and that is what is known. as  expenditure under 
Tribal Areas. Most of that expenditure-which comes to about Rs. 1,92 
lakhs-is of a semi-military character; in fact, all that expenditure is for 
the purpose of the defence of India, and nothing else. 

An Honourable Kember: Voted or non-voted? 

1Ir. ]I. S. Aney: It is all non-voted; I 8m only dealing with the non-
voted items, and not with the voted items at all. If we add up all theser 
we can have an approximate idea of the enormous burden that the country 
has to bear, the poor taxpayer of India has to bear for the sake of defence. 
It comes to about Rs. 55 crores 18 lakhs and 17 thousands. That is the-
burden which the poor taxpayer has to bear. I think a poor country like 
India is not in a position to maintain that machine which means such a 
gigantic amount. Some remedy must be thought out to cut down the-
cost of this defence to a reasonable figure, and I believe it ought not to be 
difficult for the Finance Member and for His Excellency the Commander-
in-Chief to confer together and find out some ways of bringing down the 
total cost to a reasonable figure. Out of our total revenues of Rs. 117-
crores or something like that, if we spend Rs. 55 crores and odd for the 
sake of defence, very little indeed is left for any other kind of work to be: 
taken on hand. A big moiety is taken up by the services in the name of 
salaries and allowances and more than a moiety is taken up by the military 
department, and what remains for the Finance Member to think of the 
poor cultivator of the country, the village uplift and other things about 
which we heard him waxing eloquent Itt the time of the last year's budget 
and also a year before that. This year, of course, he has omitted ~ 
reference to this uplift affair. He has found that his own position is rather 
precarious, and, for the B8ke of making his both ends meet, he has avoided. 
all reference to rural uplift. 

1Ir. Deputy President (Mr. Akhil Chandra Datta): The Honourab18 
Member has got two minutes more to finish his speech. 

JIr .•. S . .Aney: I shall finish within two minutes; 

Having shown these two items where it is possible for the Finance 
Member to exercise economy and bring down the expenditure to a ~ 

able extent, there is one more thing to which I W8Dt to draw attention:. 
I am glad that my Honourable friend, Mr. Muthuranga Mudaliar, has. 
referred to the Simla Exodus. The Simla Exodus hasl'leen nothing but aU' 
extravagant luxury in our opinion and the enormous expflnditure incurred 
by the GdVemment of India for the sake of enjoying a trip to the hills 
during summer and remaining there ·for about seven months leaving th& 
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Capital for the building of which a sum. of something like Rs .. 20 crores 
has been invested, completely deserted, IS huge waste of public funds--
For five months this Capital is occupied and Simla is empty .... 

JIr. Mubammad Nauman fPatna and Chota Nagpur cum Urtssa: 
Muhammadan): That has been in existence for many years. 

JIr. M. S • .&ney: Both of them are desolate for more than half the year, 
one wishes that both of them remained desolate for the whole of the year. 
This extravagant expenditure incurred by the Government of India" can be 
cut down. One more point in that direction which I should like to refer 
to, and it is this. 

JIr. Deputy President (Mr. Akhil Chandra Datta): The Honourable 
Member's time is up. 

Mr. M. S . .&ney: Then r shall 'only say this. We find that this service 
is something that resembles the thorny bushes that were planted round 
to serve as fence .to protect the garden of the I ~  cultivator. What 
we find is that the bushes have grown to such an extent that all the manure 
and sustenance and water that is given to the garden· crop' has been taken 
away by this wild growth and the garden has been withering. The only 
remedy is to cut down and uproot this wild growth, in order to protect the 
poor man's garden. With these observations, I conclude my remarks and 
thank you for giving me an extension of half a minute. 

Sir Oowasji Jehangir: Mr.' Deputy President, the Honourable the 
Finance Member has presented his budget in 8 very matter of fact manner. 
He has not indulged in the privilege of a Finance Member of discussing 
economic and fin!l'Ucial policies of the Government. He has confined him-
self merely to relating the figures of the three years under discussion, and 
I am not at all surprised that he has thought it wise to do so. In the first 
instance, the Finance Member has been criticised throughout the length 
and breadth of India for what he has said .  .  .  . 

The Honourable Sir .James Grigg: And for a good deal of what he has 
not said. 

Sir Oowasji Jehangir: That is the lot of all public men. It is one of 
the privileges of public men to have words put into their mouths, and since 
he has become a great public man in India, he will have to suffer that in. 
convenience. Well, Sir, I am not at all surprised that he h8'8 now changed 
his tactics, because another handicap, under which he suffers, and all 
Finance Members suffer, is the constitution under which we work. He has 
no elected party behind him to defend him. He has 1m Opposition whose 
duty it is to oppose. 

The Honourable Sir .James Grigg: At pleasure. 

Sir Oowasji Jehangir: We are here merely to oppose. (An Honourabr. 
Member: "Not merely to oppose"), and ~ no one to defend him, and 
having a large number of elected Members to criticise him, he keeps mum-'-
a very wise thing to do. There is another reason why he should keep mum'. 
There is no reason why he should attempt to convince mr that he is right. 

02 
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His position a1! s 'Finance Member makes him an autocrat. He merely 
listens to our criticism and at the end of the discussion, he can apply his 
privileges and get everything certified. Then, why trouble to convince the 
Opposition when he has, under this excellent Constitution, the power 6f 
certifying everything, everyone of his taxation proposals. Well, Sir, 
under the circumstances, I am not surpised that he has merely placed figures 
before us and refrained from what a Finance Member generally does do-
e:q>and on this occasion on general principles and policies. 

Now, Sir, this year's budget has been framed under exceptional condi-
tions. The finances of a whole country have been separated, resulting in 
a big loss to the finances of this ~I  has long been 
foreseen. He has known for some time the loss arising from the separation 
of Burma. Over and above that, India has stnlCk difficult times, and any-
body, who had studied the returns tiuring the past months, would have 
foretold s deficit. Therefore, the conditions under which he has framed 
~  budget have been rendel'ed doubly difficult. He has to meet the loss 
which he foresaw. He has also to meet the loss which· he did not foresee 
when he last presented the budget before use. Under these conditions, 
s. very big deficit was something that we expected. ~  

Sir, there is just one point in this budget which has been alluded to 
by one of my Honourable friends, which requires flirther emphasis. He 
has shown a gross loss in n-ext year's budget of 3,42 lakhs. I would respect--
fully point out to him that I have my grave doubts whether that loss which 
he has shown is not 1,ess thtfu it really is; for 'he has taken credit for an 
amount of '2,29 lakhs recovered from, Burma in respect of debt' 8Ild other 
liabilities and he has given ~  revenues credit for that ,amount. It is 
sreturn by Burma·of debt which this country incurred on behalf of Burma. 
The loss that has been incurred by this country due to the separation is 
loss of ta-xation, such ss 'custoins, excise, income-tax, salt, loss which is 
going to recur year after yesr, while the amount of the gain is a return 
of debt with interest. The .amount that he could legitimately have taken to 
revenue was the amount of interest due on the debt, but not the capital 
amount of the debt itself, and, therefore, it appears'to me thatthe-loss 
for next year is really bigger than 3,42 lakhs by the amount of the debt 
returned by Burma to India. I think it is a point that is worth considering, 
and I trust the Finance. Member will deal with 'it. 

The Honourable ,Sir Jam.s Gmgg: I will deal with it. 

SirCowalli leht.ngir:Now, Sir, lam not usually given to congratulating 
Finance Members,bilt on ·thisoecasion I do desire to congratulate him 
on having kept· down the 'defence . budget. Just· at present, all over the 
world, the mania is-I would not call it mania, it maybe legitim&te ex-
penditure-in other parts of the world-to spend more money on defence 
and aTmaments. Of all the· big eountries in' the world. India' has been 
the one exception, and I have no doubt that credit is due to the Finance 
-M'ember in this respect. It is'·hls duty 'to·keep'down .-ptlDditure. In all 
'countries, the army are 'S' powerful factor. In India, luckily this year, st 
any rate--I do not know What is coming-to us 'in future--the expenditure 
Gn the mmy has been kept stationary and it i$something to be thankful 
,fur. Another thing on which India ·has to congratulate herself is that 

~ ~  has only eost us III lakhs. If I had been asked the day before 
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the budget statement as to whether a hole was going to be mooe in our 
pockets by these frontier expeditions, I would certainly have put it at a 
higher figure than llliakhs .... 

The HoJlOurable Sir .J':ames Griq: There will be some backwash next 
year. 

Sir Oowasjl .J'-ehaDgir: How much? 

The Honourable Sir Jamea GrIgg: Nothing that need cause you UJ1,--
necessary alarm. 

Sir Cowasji .J'ehangir: I hope not 30 or'4O lakhs? 

The Honourable Sir James Grigg: No. 

Sir Cowasji,Jehangir: 'We co;ngratula,te ourselves i;hen on having to pay 
only llt lakhs after aU we have heard about these expeditions. 

AIl Honoural?le Jlember: The ~  ~  are: not ,yet in hand. 
J 

Sir Cowasji Jeha.ngir: Sir, my speech is going to' ~ ~  matter-of-fBct, 
because I know I have only a quarter of an hour,' and I shall merely 
refer to facts and nothing else. The Honourable the Finance Member has 
said that there is no necessity for borrowing this year. I would suggest to 
him that when money is cheap, he might consider the ways and means of 
converting the sterling debt into rupee debt while he can. We do not know 
how long money is going to remain ~ , but if he does not require it 
for his own purposes, he might yet consider whether it is not worth his 
while taking this opportunity of converting our sterling debt_ into rupee 
debt. 

)[r. If. )[. Joshi: It must fall due. 

Sir Oowasji Jehangir: My Honourable friend, Mr. J 08hi, says "it must 
fall due". There are ways and means of converting one debt into another 
without its falling due, and the Finance Member knows how to do it if he 
wishes it. Another point I would make is that Treasury Bills ought to be 
encouraged. Sir, the lowest denomination of Treasury Bills just now is 
Rs. 25,000. My friend might consider the advisability of reducing t8e 
minimum to Rs. 10,000 so as to encourage the smaller investor to go in for 
Treasury Bills,-and he knows the importance of Treasury Bills to a Re-
BelIve Bank. I am not going to emphasize tbat further; I merelymalre the 
suggestion for his consideration. 

Now, Sir, we come to the new taxation that he haR suggested. I am 
by no means an authority on the sugar industry, but; looking at it broadly 
it. appears to me that Government are going in a vicious circle. They 
have encouraged the sugar industry to be built, up in this country, and 
it is one of ~ romances of industrial India of today that within a short;. 
period of time we have been able to ~ up an industry which has near-
ly replaced the whole of the import of sugar· into tihis country. (Heewr 
hear.) I should have thought we had occasion to congratlllate ourselveB 
~~, oW' etl,.;erprise an.q our pluck in ~  a4vantage of the oppoJ'tu-
~  ~ ~  give:q tq this cOWli;l;'y to bW1<l up a great industry and 
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stop the imports of a commodity, which is a necessit,y of life. Sir, having 
done that, we may have gone a ~  too far; the country may have got 
a little more supply than the demand; but a definite policy of now trying 
to curtail tha't industry is questionable. I say, again, I am no autlwrity 
on the sugar industry, but looking at it generally and from R broad point 
'0£ view, I say, you do all you can to encourage an industry; you build it 
IUp; you do so with great success; and then as soon as you find that your 
.imports are falling and your revenue is falling, you immediately do your 
best. deliberately to discourage that industry. What do you do? And the 
Finance Member has made no secret of it: he says, "I wan·t to wipe cut 
'the inefficient sugar factories in this country". Now., in every industry 
in the world, there is efficiency and t.here is inefficiency. There :s 
Lancashire. Suppose the mill industry in Lancashire was able to find 
a market even at a loss. \Vonld the British Government have said t,hat 
. thpy would ta.ke measures to wipe out U,iat mill indust.ry, because some 
part :>f it was ~  in some respects? (Hear, henr.) No. When t.he 
mills stop by themselves automatically, ·then t.he Government ~  to 
their assistance, 'to derise 1 ~  as to how best to finance such ~ 

to improve them, to. modermse them, and see what they can do; but 
they do not take delib'!rate measures designed to wipe. out the so-oolled 
inefficient part of the industry. Sir, it is going in a vicious circle. All 
these twelve years you have built up the industry by a taTiff wall. Having 
done that, your imports must decrease; they muS't ('ome to zero; you ~11U  

be self-sufficient in sugar, and it is only natural that, the country should 
want to do so, and its enterprising industrialists will help you to do so. 
Having done that, why, immediately within ten or twelve years, do you 
say, ., Oh, a certain section of this industry is inefficient; let us stop that, 
let us wipe it opJ, let us make the efficient stronger and S'tronger"? I 
do not know whether that is a very wise policy. I am not touching on 
the very important point of how far the agriculturist will be hurt. We 
heard some very interesting figures from an Honourable Member on the 
Government Benches showing that three-quarters of the agriculturists in 
; sugarcane will not be affected, because 'their supplies go, to the manufac-
. ture of gUT-a fact I was not aware of-and that, therefore, if it affects 
irony portion at all, it will be only twenty-five per cent. of the cane growers. 
That may be perfectlycorrect,bl'.t as I have said, I am not going to 
·express any definite opinion as to what effect it will have. It is probably 
: certain to affect gUT and it may improve the prices of gUT, but I am looking 
. at it from the wider point of "View .  .  . 

Mr. Bhulabhai J. Desai (Bombay Northern Division: Non-Muham-
madan Rural): It will not improve the price of gUT. 

Sir Cowasji . Jehallgir: That is what the Honourable Member.. Mr . 
. Mudie, said; I da, not understand the matter sufficiently to he able to 
expre'ls an opinion definitely, but I do definitely say that. looking at the 
wider aspect of tlle matter, itseernsto me to be a curious policy to huild 
. up an industry and then say that, as some part of it is inefficient, we 
should get rid of that inefficient part. . . .. 

Then, Sir, ~  to .silver, the only point I would urge upon the Honour-
able Member 'is to see that there is no more smuggling on account of this 
rise of taX. 'There iSa prospect of that smuggling earning in again to 
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'frustrate all the efforts of my Honourable friend. I am certain, he will 
take full measures as I am convinced that he is a :Finance Member who is 
'iaking strong measures against all kinds of smuggling, but let my friend 
'see that this increase does not have that effect. 

Now, Sir, as to income-tax; and I will have concluded. I am one of 
:those who have believed and constantly expressed the opinion in this 
. .House that there is a considerable amount of evasion of 'the tax. Even 
with the Act as it stands, if everybody paid the tax that was due, your 
,returns would be much greater than they are today. Sir, there is evasion 
-of income-t.ax in most countries. I know that in some countries of Europe 
~  of income-tax is practised, In England, evasion of income-tax 
is the least in Europe. In India, I am convinced that there is a great deal 
-of evasion of income-tax. I think Bombay is fairly well off, and I can 
say, Sir, with some pride t.ha't we pay a larger percentage of income-t.ax 
.than most parts of India. I ~~  I think I (lan say that with 
oS fair amount of' pride-not ,t·hat I am provincial in any way. But the 
worst part of it is this that the more evasion there is, the greater is t.he 
.temptat·ion for increasing the income-tax, and the ~  man will have 
.to pay more while the dishonest man will get off! Therefore, let us 8ee 
that the income-tax law is put into force properly. My heind, the Hon-
ourable the Leader of the Opposition, knows a great deal about the eva-
'Sion of income-tax. . " 

Irlr. Bhulabhai I. Desai: You are entitled to evade it within -the law. 
(Laughter.) 

Kr. Deputy President (Mr. Akhil Chandra Datta): The Honourable 
Member's time is up. . 

Sir Oowasji J'ehangir: Sir, I have no complaint against anyone who 
~  within the law (An Honourable Member: "That is not evasion 
hut 'avoidance' ".), but illegal evasion of income-tax: is a thing that we 
<ought to stop .  .  .  . 

" JIr. Deputy President (Mr. Akhil Chandra Datta): The Honourable 
Member's. time is up. 

Sir Oowaati lehangil': If I have anything more to say, I will take 
!Bnother opportunity of doing so. 

Dr. It. D. Dalal (Nominated Non-Official): Sir, I heartily .:Iongratulate 
3 ur, ~  ~ the Finance Member on. the ~ Rnd interest-
,  . mg finanCIal statement presented by hIm to th18 Honourable 
:Honse on Saturday, Sir, the present is the time of fill times when India 
needs a Financp-Member and an astute economist like the Honourable Sir 
·James Grigg. My Honourable friend, Sir James Grigg, has justly earned 
the gratitude of the country for his work in devising ways and means to 
'6nsuro the success of the great constitutional experiment and for his 
assurance that the scheme of reforms is financially practicable; and how-
ever strenuously I endeavour to express our thanks to him for his great 
"Work in India, I feel that my words must be inadequate to represent the 
-depth and sincerity of our feelings t.owBl'ds him. I can only 8ay that we 
'warmly' appreciate his strenuous efforts on behalf of India, and that we 
thank him,-we thank him most heartily. 
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Sir, in ~ interesting speech my Honourable friend, the Vice-Chancellor 

of the Alig:uh University, referred tv the Ottawa Agreement. So, Sir, 
with your permission, I propose to address a few remarks to the Hous& 
on the subject of the Ottawa AgreemE,nt. In doing so, I shall endeavour 
to present to the House very briefly the salient mcts on whieh a true 
judgment can be formed; and I firmly believe that my presentation of 
them should carry conviction to the minds of th08e whose eye" ar0 nof; 
obscured by the mist of prejudice. Sir, an examination of the figures 
relating to our export trade shows a perceptible increase in the export; 
trade in the preferential articles to the United Kingdom during tbe period 
covered by the Ottawa Agreement.. This increase indwates that the 
Agreement has worked in the right direction. If we compare the figures 
for 1934-35 with those for the year just previO"lls to the inauguration of the 
Ottawa Agreement, we' find that the advaMages that· 'have' [!ccrued from 
the Ottawa Agreement have been' divided -slmost equally: between India 
and the United Kingdom. As regards the actual results of the working 
of the Agreeihent for a period of three years, a fairly , ~ balance 
has been secured between the interests of India and 'the United Kingdom 
80 far as tracitl in Jthe articles covered by the Agreement is concerned. 

, 

JIr. S. Satyamurti: .How is the Ottawa Agreement part of the budget? 

Dr. R. D. Dal&1: It has great effeet on the budget. 

Then, Sir, as regards many important arlicles, such as linseed, woollen 
carpet,; alid rugs and tanned skins, we have increased our tracie, not only 
with the United Kingdom, but also with other coun.tries. Sir, it is sawl 
that our balance of trade has declined. When we speak of the balance of 
trade, we should consider not only the quantities of tirade, bi:rt -also the 
values of trade. The factor of prieeis a very imp<»"tant consideration. 
lUet riB ooDtlJla:fe the year 1 1 ~ lritb the year 1'9R2-33. In the fil"st 
place, there has been a general fall in prices. On the· top of that the, tan 
in agricultural prices has bepn much greater than the fall in indm,trial 
prices. The bulk of our expoms {We agriamtlJl181 pmd:oots. Tile fall in 
the prices of our exports has been much greater than the faUin. the prie8 
of our imports. If we add that factor to the general fall in prices, we 
-can cllsily explain. the dacl." ill the. balailct) of: B B~ Bb!, it is quite 
true that the results of the Ottawa Agreement are not so satisfactory 8B 
they might have been, but that. is due to causes over which neither India 
~  the United. KiJaglioJi$ has Ii dDBlUa.&tillg· iniuenee, naJ!hely, industrial 
WwPe&I!iool prjee fluetuatiooll,: ciml)geq in the· d.e.msnd f@r a.nd supply of 
individualr c9Olmoditiea; clll'l'Bncy iRSt.ability ,md -economie natiollolism. 
Sir .. frem my heart' I rue the My, the 3Ot,h, Mftl'ch, 1935, when the motion 
to-ternlmal4e,. the Ottawa AgJ:eemeD.t: was . caI1ried by ODe of the optimisQtt 
votes given. ~ the OppO&itioo. -

.' ... -D",-" Pl'esld.elll. (M.r Aldtil Ch8.lildra, Datta): The HOl1oollable-
MeJnlt.er is ~ too· Jtmibrsoom th&Ottaw.QJ.AgJeenwllt; 

.... , ~  ,DUal: Stl', 80,f8.1"'8s I li8j\'e studied the l't!sults t)f the wore. 
~ -en th,e ottawa, Agreement,' I am eOOlrineed thnt 1;he ottawa Agree. 
JJJ,ent., ''ConsideJ1eil, as!, 8 wlWf:) and, with espeeial reference to its limiW 
scope, has met with 8 fair and re.80uAble measUlie of· Slieceti. 



Pandit Govind Ballabh Pant (Rohiikund and Kumaon Divisions: Non-
Muhawmadan Rural): Sir, during the few minutes that are in'ailable to 
me, I do not think it is possible to touch even the fringe of the questiolJ 
which confronts us. I will, however, make a few comments on tlie 
narrative part of the budget as it has been presented, reserving my reUll\l'b 
on. the more vital part of it relating to ways and means to a later 
occasion. 

Sir the Honourable the Finance Member has made an immortal contri-
bution' every year. The first yem: he made his entry here with Bacchanalian 
abandon, and t,ms word will immortalise hiro for ever. The second year, 
that if. the last year, he rail'!ed the stunt of recovt'ry. It was very 
shortlived and if there was any birt.h, it was still born. In the coUl'88 
of the ~ , it has died down. Now, in the third year, he has come in in 
a chastened mood like a good Samaritan, instead of a follower of 
Bacchus, with the slogap. of resurrection. His present budget starts with 
it. The first one will be associated for ever with Bacchanalian abandon, 
the second with the vain stunt of recovery, and the third with false hOPM 
oif resurrection. But every year he has introduce:d something which, in 
.' the language of a Presbyterian pastor, must find" an abiding place. Sir, 
today, I am not prepared to say much. I do expect that resurrection will 
set in some ~ , But not till the grave has been dug up and till the 
day of reckoning has been reached. 

¥t. r; :8'. ~  (Madras: European): Till the last trump? 

Ptlmdlt &&ri!rtt BaDabh Pant: My Honourable friends opposite will SoOD' 
be face to face with the day of reckoning, and, aft,er that, the process 
of resurrection will set in and recovery will start. Well, it may be the-
last trump according to M:r. James, and for some of them it will be the 
laRt Doomsday. But for us it will mark the opening of a new era, and 
we are waiting for that day of reckoning as a prelude to the era of 
resurrection and reconstruction and recovery. Sir, the Honourable the-
Finance Member has presented a budget which I find it difficult to describe: 
in parliamentary language. 

~ Honourable Sir James G'r1gg: So did 1. 

P&udit GOviJ1tf Ballabh Pant: I Bm glad that the Honourable the-
FinancE' Member agrees with. me that his child should remain unnamed and: 
undescribed. 

~ M:. S; Aney: It should die unwept and unsung. 

Pandft. Govind Baftabh Pant: My regret is that it will not die before· 
it has done th€ mischief of which it is capable. The least that I should 
sav about it is that it is a barbarous budget. 'No civilized Government 
dare present a budget of this sort to any civilised community in anv part 
of ~  wOrld todar. I have reasons why lam saying so. I know the-
Honourable the Flllsnce Member does agree with me. He is the victim 
of circumstances, and he does not find it possible to present a hetter 
budget. But he cannot but feel sorry for being the victim of such dr-
cumstances. I will. tell you why I !lay it is a barbarous budget. We 
tire not living in the iron age when the resources of the communitv muSt 
be devoted mainly and almost exehlSivelyto its protection against hostile-



LBGISLATIVB·ASS.BlrfBLY.· " 'i3lm MARCH 1937. 

-" [Pandit Govind Balla.bh Pant.] 

,forces Or towards _the defence expenditure .. What do we find here? In 
:this budget, about 63 per cent. of the receipts that we get in the form of 
,revenue and t.axes is devoted to defence expenditure. Sir, the figures 
£iven about defence expenditure in this Volume and in the statement of 
the Honourable the Finance Member are a bit misleading. I think they 
are incorrect. The actual fig\ll"e of defence expenditure, according to tho 
·hudget and the accompanying voluDles,' would be something like t1is. 
~  total e}:penditure as given in the budget is 51 crores 26 lakhs. The 
total receipts for defence services come to five cro1'OO and 22 lakhl>. 
Deducting the one from the other, the net expenditure would come to 46 
«ores, four lakhs, seven thousand. To that we add 1,04 lakhs which 
ought to have been saved because of the separation of Burma. Then, 
20 la.khs on account Of separation of Aden should be lidded. If you add 
all these figures, the total cost would ~  to 4J crores 28 lakhs, seven 
thousand. It is about two croresmotethan what the Honourable the 
:.Finance Member pointed out, and to that extent his statement is incorrect. 
In fact, as compared with the current year, the provision for military 
expenditure is cne crore and 831akhs higher, and I see no reason why, 
. an.yGovernment should frame a budget like this in a year of such a. . 
. critical nature as the one through which We are passing with an enhanced 
provision for military expenditure. In fact, the thing looked so indefen-
sible that the Honourable the Finance Member had to hedge round and 
to manipulate his figures in such a manner as not to disclose the full 
provision. Sir, the military authorities have also betrayed a tendency 
towards over-budgeting. The Auditor General has commented . on it, 
and the reason why they have done 80 is plain enough too. They ,vant 
.to get hold of as much as they can, and, now, contrary to all canons 
-of finance, thev have been allowed to transfer funds allotted to them for 
.(\wrent ~  towards a defence reserve fund. This is their usual 
~  now. To get a large contribution from this House and then 
,not to spend t!le whole of it, but to keep something up their sleeves 
,whiGh they may fall back. upon .at their sweet will and pleasure whenever 
they so desire,-I think this practice should be discontinued. However, 
that i., a minor matter. I am not very much· concerned with technicali-
ties. What I want the Honourable the Finance Member to answer is 
this. When, according to the figures for 1935-36, England can do with 
,a military expenditure of 15 per cent. on its total.in(lOme, when ,Germany 
ean do with a military expenditure of 15 ,per cent. on it:'! total income, 
when Canada can do with a military expenditure of nine per cent., and 
A ustralia about four per cent. only, is it fair that a cO·'lDtry like ours 
which, he must confess, consists of the poorest of the pool' ,in God's 
earth, should be made toO contribute such a huge proportion towards 
military expenditure ? I am not unaware Q!. .. the loa.n .that has beenr8ised 
in England, but there can be no comparison between England Rnd' our-
;Selves. England has to maintain her rule over half of the globe, and 
.ehe can earn in a year what we spend in 100 years. So, there is no 
.comparison betwren us both. So far as we are concern(lil, it is criminal 
lor any GoVerDr.lent to raise the ~ of military expenditure in a 
lean year like this when fresh taxes have to be raised merely to keep the 
apparatus of Government going. .The 'way in which this Government 
.a.ctsin this country is further disclosed hy 80me of the volume6 that have 
~  presented to us. The Honourable the Finance Member seems to be 
.'.an adept in devising means that would. take the hand of the clock back 
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and still further back. If vou would look at the memorandum of the 
· 'Finance Secretary, you would find that the proportion of voted to non-
'-voted expenditure has come down. It is given at page 43. The per-
-cent acre of vot.ed to total in the case of expenditure charged to revenue 
· was ls in 1936-37 and it is going to be 46 in 1937-88. Again, taking 
-expenditure not charged to revenue, the percentage of voted to_;total. stood 
'at 95 in 1936.37, but this proportion of voted to total has nOw dWIndled 
. from 95 to 63. Sir, I think it is unnecessary for me to comment upon 
it. This is just the way in which we are being prepared for self-
govemment in this country, for Federal Swa:aj in this country. What-
ever little control this House nomina-lly hadm the matter of ·.finance, 
it must be relieved of that and the voted items should pe cut down, the 
voted proportion reduced and the non-voted ones raised. I ask Mr. James 
to think of the day about which I spoke in the beginning. 

Then, look at another vplume, called" A Statement showing Additions 
· and Reductions, sanctioned, by ~  Governor General in Council in the 
Non-Voted Grants for the Year ending the 31st March, 1937". What 
do we find? In a year like this, when Government had been finding 
it difficult to make two ends meet, the expenditure under the head 
: "Political" has gone up by no less th9.11 26 lakhs and 67 thousand. There 
. are eight pages of, this book dealing with the various items in which the 
Governor General has considered it advisable to increase the expenditure 
. on different heads in all conceivable ways of wasting money that could 
be devised. In all these he has raised the expenditure, with the result 
that, if you look at these pages, you will find that while the provision 
for Public Health, Agriculture and other things has been cut down and 
not been utilised and appropriated, the provision for Political Services has 
not been cClnsidered sufficient and the Governor General has himself 
sanctioned an additional expenditure of 25 lakhs net for tIllS purpose. 
This is a typical illustration, While this expenditure under the political 
heads has heeD. raised by about 26 lakhs, you will be interested to find 
on pa!\,e 19 that the provision for grants-in-aid to non-Government 
secondary schools, grants-in-aid to non· Government primary schools, 
medical and public health, hospital!; and dispensaries. grants-in-aid for 
public healthpurposes,---:-all these have been cut doWn and even the 
amounts actually provided for these purposes have not been fully utilised. 
It is not necessary to dwell on these things. That shows how the Governor 
General's mind works; that shows what notions of values his Government 
and be possess. Now, Sir, when I said it was a bsrbBl'OtlS -hudget; I did 
• not mean to overstate. 

1Ir. Deputy Pr8lldent (Mr.' Akhil Chandra Datta):, The Honourable 
Member has got two minutes more. 

Pandit Govind B&llabh pant: Sir, I wish I CQwd ~  make a 
_ .gift. of those two minutes' even. Anyway, I -will finish within two 
; minutes. . 

:' , Sir. in all ~  countries. Governments consider it their duty to use 
·the rovenue prImanly for constructtve purposes .. I have befoTe me here 
the Civi1 Estimates for 1936 'Of the British Govenu71.ent of the United 

.. Kingdom. 'And :what do we find there? There we  tind a provision' of 70 
r.orores for -education, 200 crores for health, labour and insurance, 20 c1Ore9 
. for .trades and-industry, It crores forcattle-breedinl7 fund, three crores 
'for agrirnilime and fisheries, 60 lakhs for ~  ~T  
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is a provision for beet-root ~ subsidy of 50 lakhs and another ftnt 
subsidy and assistance for the promotion of milk industry and the use 
of milk of 2 crores. There are similar other provisions and au allotment 
of no less than 60 crores for the assistance of local bodies. I know that 
we have a provincial field apart from the Central one. But thet does n01l 
affect the main argument. These figures are for last year. For the cur-
rent ;Ie-Sf: we have not got the exact figures yet, but here is the newspaper 
report . 

"The principal tatalsare thllllll: 72 million ~  agaiIUlt po!It oftice; UDE'lUploy-
ment assistance vote, 51 millions; old age peqslOns, 45 millioTlH; Board of Erlucation, 
49 millioIUl; pensions,40 rr.ilJions; exchequer contribution to local revenues in Englandr 
47 millions; and so on." 

Sir, in other countries, the major portion of the money collected from 
the people is devoted to their welfare, to purposes which lead to social re-
construction relief, apd promotion of trade anll industry. In our country, 
the process has been completely reversed. I say, Sir, that the Finance-
Member was guilty of criminal waste and gross imprudence and ~

when he sanctioned the witQdrawalof the cut on the salaries two years. 
ago. He was a.gain· guilty of indiscretion when he reduced the ~  

surcharge. Thls ought not to have been permitted. These classes can 
easily afford to pay what was being taken from them. He must have-
known then that the rainy day was to be approached; he knew that this 
Provincial Autonomy as a part of this unwanted system was going to be 
imposed upon this country. He had to prepare for it; he knew all that. 
Then, why this indecent and precipitate haste in giving these reliefs to 
these people who least deserve any relief? . 

~  D,eputJ PresidtUlt (Mr. Akhil ChandrlJ. Datta): The Honoure.qle 
Member's time is up, but the Chair is told by the Leader of the Party 
that he will not speak and Pandit Pant is apeaking as the Leader of the 
J,>arty. Therefore, the Chair thinks he may have five m,inutes more. 

Pandit Oovind B~  Pa,nt! If you allow five minutes, let ~  be 
given to the· Deputy Leader of the Party as the Leader of the Party 00-
~  deserves greater concession. (Laughter.) 

JIr. l)JPl1\J, P ~ (Mr. Akhil C~  Datt&): The Chair 38\V1f-
this, because that was the arrangement made by the Leaders of the P ~  

themselves, and, strictly speaking, the .Chair has no discretion, but at 
the request of the I,.eader of the CongressPady t.bi!> ~S  has,-been 
given. 

P~ CJoybul.Ba.1l&bh Pant: Sir, at the time the Government of India 
restored the cuts in salaries and made the cuts in the super-tax surcharge, 
they knew full well, as they know today, that the provinces had been' e\it. 
to the bODe. lB_ the provinces, thelle were deficits then, thelle are deficits-
BOW: ~, ~ I}Qt. ~  a sing;l.e y63l' when the provinoesh8d not to faoe 
~  ~  Iii 1931-32,ii I remember aright., -tM tob.l ~  

~  ~ t(f about Bve orores of U ~  Even in 1'935-36, leavdAg 
~ , I ~I1  PU ~, thedefiQits eXC:EWded two erores. !ii)W 
81tt. these pool!provincea to maJ14ge, when the Governmtmt of India ~. _e the , I~ of , ~ ~  8Jl<! superior ~, ~  of lowElr ~  
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and officials indirectly, and enhance salaries and allowances even in periods 
of acute depression? The Government of India were most unfair to these 
ptov-inces. and I say that they committed an act of oriminal waste and 
of criminal indiscretion innllowing these concessions to people who can 
easily afford t.o do without them. 

Sir, the Honourable the Finance Member has devised two methods 
this year for covering up the deficit. I do not know who has fixed this 
sum of one crore and four lakhs as Burma's share of military expenditure. 
The military expenditure of a frontier province like Burma must certainly 
be much more than Qne crore and four l!l!khs. And if a correct view is taken, 
the expenditure of the army in India must be cut down by at least five 
erores on account of the separation of Burma. It is strange that even 
in 'making a-paper entry on account of the transfer of the army to Burma 
the Government have ~ such an ~  amount as 104 lakhs. 
The ~  the Fin8P,ce ~  has resorted to two devices  for 
OOVErring up ,this gap. He still sticks to his old ,stunt of recovery. The 
Government of India have played a most lamentable part, in this matter. 
QlaU the Governments on the face of the ,earth, the Government of India 
*re the only Government which did not move their· little finger in urder 
to bring about the day of recovery: they did not render-the least assist-
ance during the period of stress and depression; but they were the fIrst 
to announce it to the world that the day of recovery had set in and that 
all depression had passed away! I say, so far a-s they are concerned, it 
never existed: they have 'been thriving all the time and they have been 
bleeding the country allx:ight, whether in fair weather or in foul: so far 
88 :they are concerned, there is no change in the weather, no depression, 
and. therefore, no occasion for recovery. But I ask the Honourable 
the Finance Member if he is really satisfied that there is not deep depres-
sion in the country. What ate the features to which he has invited the 
attention of this House? 'There has been an increase according to him; 
jn the expbrts; there has been an increase in the inland trade, Has he 
ever seen aIong with that the curious phenomenon of a reduction in income-
tax, in the receipts under customs duties, and even in salt? The d11ty 
,11as gone down by 50 lakhs under salt this year. What does that show? 
The poor man has not enough even to purchase  salt, He has to pass his 
days without salt, and yet the Finance Member glibly talks of recovery I 
'I,tell him, the prices of primary commodities have gone down so low that 
'ftcovery cannot be conceived. He said prices are going up. I have befor-e 
'me here the report of the Reserve Bank for 1936 from January to December 
land it affirms that there was no change in commodity prices. I will not 
'mer to other authorities. In fact, there has been no real change in the 
-prices of agrioultural commodities .  .  . 

"r. Dlputy·PNstdeat (Mr. Akhil Charidm· Datta): The Honourable 
"Member's time is up. 

JPaJi.dit Gorirlci'B'&l1abh lPabt: Very well, Sir .. There is an exceptionsl 
:fefjture ~  because of the 'preparatioos for iv8l', because ofrearmamentl; 
jaud any Government possessing imagination ~ sympathy would have 
'devised a hundred and one other ways for covering the deficit with'O'Ilt 
taxing sugar and silver: an export duty on gold would have oceurredto 
one el\sily. But tpese are matters with which I will deal at a later stage 
when we reach the Finance Bill. ' For'the present I Bay withcordioonce that 
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this top-heavy system will collapse by its very weight and the day of free-
dom and of economic prosperity in this country along with the day of 
recovery will soon be reached, as the day of resurrection and of reckoning; 
are coming together fast. (Opposition Cheers.) 

[Some Honourable Members ~  to speak, as also the Honourable Sir· 
.J ames Grigg.] 

JIr. Deputy President (Mr. Akhil Chandra Datta): The understanding. 
was perhaps that the Honourable the Finance Member would get up' at 
four o'clock to reply. 

[At this stage, Mr. President (The Honourable Sir Abdur Rahim) ~ 

sumed the Chair.] 

JIr. :Muhammad Bauman: Sir, I do ~  want to take much of the time 
of the House in commenting on the budget, as other friends of mine have 
already exhausted ~ subject. '. With a heavy heart I JPust confess to ,3 
feeling of surprise at the unfortunate set-back in the budget as presented-
to us this year at a time when trade has revived and the basic prices of 
all the commodities have recorded substantial rises and shown signs of 
steady improvement. I do not agree with my Honourable friend, Pandit 
Govind Ballabh Pant, who has just said that he does not think that the 
basic prices of rural commodities have risen. Wheat has risen within ~ 

months from Rs. 2-4-0 to Rs. 3-8-0 per maund, and rice, paddy and grams; 
are all showing signs of sympathetic improvements in prices. I am sur,.. 
prised to hear that from Pandit Govind Ballabh Pant anyway. 

The presentation of budget is always looked with suspense and anxiety 
in every country; and much more in this country where the feeling is that 
further relief in direct and indirect taxation is absolutely necessary. The-
theory of taxing transport and means of transport has always been lookecl 
upon with contempt, and our exchequer is not as yet in a position to give 
11.ppreciable relief in the imports of transport commodities till such time 
when we can develop our own industry of automobiles in India and then 
we will require safeguards through protective tariffs. 

Of course, the statement of the Honourable Member is very lucid and 
deserves appreciation. So far as the expenditure is cOncerned, I agree 
with the Honourable Sir Cowasji J ehangir in appreciating Sir James: 
Grigg'S great tact in keeping down the defence budget at the old normal 
figure and in not having incurred higher expense in Waziristan and the-
great tact displayed in it at a time when the craze for high defence ex-
\>enses are being -preached everywhere else. I also appreciate the sincere 
eftort mao.e b-y him in ma"king both eno.s ot the buo.get meet although 
he was hedged round with o.iffi.culties of ooo.itional ex-pen.ses in -provinces. 
and elsewhere. He has no doubt tried to tax a commodity where he lost, 
that is, sugar; and proba.bly that was the idea in his mind which prompted 
bim to tax sugar at this .time, but my submission would be that the pro-
posal· cannot be very welcome in this sense that the sugar industry in ~  

country is 8'S yet in its infancy and it was nursed by the Government ana 
we thought the Government would not like to place any burden on it sO 
long 8.S it could not bear it. It appears from the Honourable Member'g 
:apeech that the figures of income-tax han shown that sugar ~  
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were not making very big profits, and hence any further taxation probably 
would affect the industry adversely and may be rightly termed as the last. 
straw on camel's back. Sugar is one of the necessities of life and con-
stitutes an allied article with staple food in this country and probably in 
other countries as well. The argument has been advanced by the Treasury 
Benches to say that this excise duty might profit gUT manufacturers in 
India. I am not certain whether it will; but in case it really does, I am 
fully convinced that the measure will not be very much disapproved by tha 
rural classes who consume and manufacture gUT in big quanti.ties. In case 
the prices of sugar record a rise, 8B they are expected to do, the burden will 
fall on the poor man; and unless the gUT manufacturers are able to supply 
the rural areas, probably high rated sugar will be a great hardship. Th8' 
proposal will cripple the profits of the industry no doubt, and may compel 
factories in combining to advance sugar prices and reduce their buying rate. 
for sugarcanes in spite of the fixed Government rates for sugarcane. Gov-
ernment may make rules, but the factories will compel agriculturists to 
pay them rebates, and this will be termed 8"S trade commission and poor 
cane-growers will bear the hardshir. Of course, the proposal seems equit_ 
able in the sense that money has to be found where it is lost, as the 
Honourable Member has stated that about eight erores is lost in sugar 
custom duty, but the Exchequer should have taken into consideration 
the entire necessities and circumstances of this country as one and should 
have adjusted them on the basis of the goodwill of the people. Of course, 
there may be a section which will alw8YS criticise for the mere sake ox 
criticism, but there is a bigger group which will surely appreciate the 
arrangements if they are made in the interests of the entire country. No 
doubt the deficit had to be met, but money could have been found by 
raising the tariff duties on art silk and fents from Japan which are hampel'-
ing the cottage industry of silk and mercerised silk in this country and' 
this would have served the double purpose of giving protection to the Indian 
cottage industry and acquiring the required funds. The bright glaze of 
"Art silk" attracts people and demands a preference to cotton and Indian 
silk and the competitive low prices result in heavy buying by poorer 
classes and the middle classes mostly, although every one of us know that 
art silk is not strong enough and connot stand washing as much as cotton' 
or other silks of Indian manufacture do. 

There could have been an encouragement given to the import of iron 
when Indian industry cannot meet our demands. Export of gold should 
have been taxed to bring some money to the Exchequer. For the economic-
solidiarity of a country the Exchequer should always keep an eye on the· 
general prosperity of her people so that the buying capacity of the people· 
may increase and the taxes may be a relief in another form. The Exchequer-
should also carefully watch the trll'de balances of India with other coun-
tries and this would have provided a chance to the Honourable the Finance 
Member for such adjustments in indirect taxations through certain custom! 
tariffs as would provide the necessary fund ana also make the budget 
llollular a:nd more acceptable to the tax llaying llopulation. I think it is 
very necessary that when offering any criticism I should appreciate the· 
Honourable Member's efforts at keeping down expenses in defence at least. 
Otherwise, we would have been fsced with still bigger deficits. My friend, 
Mr. Aney, complained that expenses in income-tax had increased after-
1930, but he does not realise that R more elaborate system has been intro.-
duced on account of extensive defaw.i;e. and corruption. Our trade balances:. 
with Germany, France, Denmark, Italy and other eountries have fallen iJ;l1 
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these tew years and no effort is made to make good the position as yet. 
'The great thing which should have been taken into consideration by the 
Honourable the Finance Member should have been the taxation of such 
iMports into India which are maldng adverse position of our trade balances. 
·Our only industry of jute is being substit11ted by "BUlk iJIaridling system 
in Australia, at least this is their effort. Of course, there are divergent 
interests in every conntry, and so have we here, snd it is for the Exchequer 
-to make equitable taxation in the interest of the country as a whole and 
ignore sectional interests of India. It should be to the interest of the 
majority, although it may be against some one particular class of interest. 
Imways thought that our Finance Member had shown the greatest care 
for rural uplift and industrial development, and this year's budget is really 
-surprising, although I do realise the enormous financial difficulties which 
have been created by Provincial Autonomy, Burma Separation and other 
factorHbut all the same effort should have been made :in some other 
direction, and not on the crippling of the Bugar.tndustry, *hich has been 
·so long nursed by Government as an important industry. 

Now, Sir, coming.to the Postal Department, I really feel satisfied with 
~  ~ ~ 1 B, but ·no relief has been granted to the poor man for 
bispostcard by .reducing sameto.at ,least six pies which has been the 
,demand of this Hou1:le for many years. With these few words of a very 
.brief reveiw, Sir, I resume my seat. 

The!i:oDourable Sir:JBDleS-Grlgg:8ir, I find it, very difficult to get out 
.of this debate an.vthing sufficiently tangible to make. a speech about. In 
fact, the debate has been very confusing altogether. 'Simultaneously. I 
,8m accused of being too optimistic and of under-budgeting. I am 
accused of being an accountant and not 8' wizard. I do not knowwhethel' 
I can plead guilty to the first part, but I certainly plead not guilty .,to 
,the second part, that is, I am not a wizard. I am blamed for not finding 
money for ever.v kind of nation building' 8chellle,uhiIe Illy frieud, Mr . 
. Joshi, complains bitterly that the deficit budget is callSed by my having 
committed the outrage of finding money for development in t.he two 
,previous years. So those two accusations cancel themselves. 

Then, Sir, various provincial representatives complained that I had 
·not given them enough money, while on the other hand I am exhorted to 
.destroy as fast as I can the revenues of ~  cOlwtl'y by an intensification 
~ protection. Mr. Aney indeed used both arguments in the same speech. 
:Altogether I think it is a very hard life. (Laughter.) 

Then, Sir, I ha"e had to listen for the third year in succession to aU 
the usual platform accusations of exploitation on the part of 'the Brit.i.sh. 
;jn spite of the fact that they have been over and over again exposed. 

An·BoDourable Kember: Wait and see. 

~  S ~ ~  'The ~  ~  .:tJ!.e Congress 
'PaTty in pnrticul8r repeatetl all his cold ,odi&tribes; intbis\ , ~~ 1 
wondered whether I had travelled back in' time,-so famIlIar was .hlB 
-speech to me. Ihuve come to the, concluaion that there is no chance of 
,i1tese accusations of exploitation ceasing 1 I ~  .. , ... 
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Mr. S. SatyamUlti: Exploitation ceases. 

The Honourable Sir James Grigg: . . until you try to do things 
yoursel.f, and, as you have got these things yourself over a large parti 
of IndIa, I think the only thing to do is to leave time to do the work 
which argument cannot. 

Now, Sir, I should like to deal with one or two of the inaccuracies of 
facts on which some of these platform orations have heen built, solely 
from the point of view of suggesting that if the factual basis of these 
diatribes is usual, if there is such carelessness over the factual basis of 
these orations, then there must be something wrong about the super-
structure of inference as well. I think the latest Member of the Congress 
Party from Madras talked about 100 crores of external payments; other 
Members referred to 70 crores. Dr. Ziauddin Ahmad was one of them, 
I think. The real truth is that the external payments are about 45 to 50 
erores ...... . 

JIr. II. Ananthasayanam Ayyangar (Madras ceded Districts and 
Chittoor: Non-Muhammadan Rural): 78 crores. 

The Honourable Sir James Grigg: 45 to 50 crores. 
Pandit Govind Ballabh Pant: Including ibterest charges, bonuses and 

everything ~ 

The Honourable Sir James Grigg: Yes. 

IIr. II. Ananthasayanam Ayyangar: The Hilton-Young Commission 
stated that it is 78 erores. 

The Honourable Sir Jamel Grigg: But the interest charges have gone 
down enormously since then. 

Mr. K. Ananthasayanam Ayyangar: By how much? 

The Honourable Sir ,James Grigg: Anyhow. the proper figure is now 
45 to 50 crores. 

Then, again, Dr. Ziauddin suggested that what we had to aim at was 
an external balance of something like 70 crores. The Honourable Member 
who has just interrupted said that exports are decreasing. As a matter 
of fact, exports have been increasing very rapidly this year, Sond the 
external balance . . . . . . . . 

Pandlt Oovind Ballabh Pant: I did not Sfty that they were decreasing. 

The Honourable Sir James Grigg:...... and the favourable 
ba-lance of merchandise this year is fit the rate of 70 crores il. year. 

Pandit Govind Bal1abh Pant: 1 never said that t,hey were decreasing. 

"l'b.e Honourable Sir James Grigg: I sa.id the Honournble Member who 
just interrupted said so. 

JIr .•. Ananthasayanam Ayyangar: On a point of personal explana-
Uon, Sir. . 
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The Honourable Sir .Tames Grigg: I am not going to give way. In a. 
leading article, a newspaper, the other day, referring to the passage in my 
budget speech where I said that the surplus of merchandise in the first 
nine months of the year was fifty crores, said that all this had been made 
up by gold. A suq,lus of merchandise means commodities apart fr-un 
gold. Then, it proceeded to baHe an argument on these 50 crores bl:!mg 
gold plus commodities whereas, in fact, I was very careful to explain 
that commodities alone were included in merchandise. 

Then, I come to Mr. Avinashilingam Chettiar who took up a state-
ment of mine that the prices of primary products were rising and said 
that he had carefully looked up the index of wholesale prices and could 
prove that they were not rising. }<'irst of all, let us take him on his own 
ground,-for the index of wholesale prices we will take the "Indian Trade 
Journal" for February, 1937. The Calcutta Index Number of wholesale 
price for January, 1937, was 98, that is, higher at any time since Janu-
ary, 1932. In fact the figure is higher than in any month since January, 
1932, and higher than the average for the year 1931. In fact I think it 
is extremely likely that the index of wholesale prices in Calcutta is now 
higher than it has been for the last six or seven years. So much for that 
little statement that the index figure of wholesale prices was not increasing. 
But I was not talking of wholesale prices; I was talking about primary 
(}ommodities. Some of his colleagues from Madras said, that if I had 
gone to the villages, I would have found out that the prices of primary 
products are not rising. Of course, I have not the slightest doubt that 
you can find some among the seven hundred thousand and odd ~  

in India where prices are not rising. but the only thing we can go on IS 
the all India prices. Let us take rice, and the standard. price ~ ili:e 
Rangoon price. At the present moment, the Rangoon prICe of nce. IS 
higher than in the corresponding month of either. of the two precedmg 
years., 

Mr. It. Santhanam (Tanjore cum Trichinopoly: Non-Muhammadan 
Ruran: Wha.t about Madras  prices? 

The Honourable Sir James Grigg: Wheat. during the period April 
1936 to February, 1937, has been consistently higher than in either of the 
two preceding years. Cotton is above the price for 1935-36 though lower 
than the price for 1934-35. It is risin!!' since last vear. Jute is flbont, 
the same ievel as last year. Gronndnut is above the' year 1935-36. 

)fr. It. Santhanam: It is going down. 

The Honourable Sir James Grigg: The figures I hnve got here show 
a rise for the preceding wl:\I'lk. Lirumed has heen consistentlv higher than 
for either of the two. preceding yeanl. " 

An Honourable Kember: What about rice? 

.. _'" 
The Bonourable Sir .James Grigg: I have ~  that. That, "'as t.he 

first thing I gave. 

Mr. X. Santhanam: .The ~  hasiliven ~  
prices. Give some IndIan pnces. Burma has been separated. 



THE GENERAL BUDGET-GENERAL DISCUSSION. 1297, 

The Honourable Sir James Grigg: That will not be separated for 
another month. (Laughter.) And I think my Honourable friend, Pandit 
P ~, himself said that there has been no change in commodit.y prices. 
I thmk I have destroyed that little illusion of his. 

Pandit Govilld Bal1abh Pant: Here is the Reserve Bank's report for 
1986., 

The Honourable Sir James Grigg: Here is the "Indian Trade Journal". 

Pandit Govilld Ballabh Pant: Do you condemn both of your produc-
tions ?J 

Xr. S. Satyam11ltl: Sir Osborne Smith's report must be wrong_ 
(Laughter. ) 

Pandit GoviIld Ballabh Pant: It is also signed by Mr. J. C. Nixon, 
Secretary to the Government of India in the Finance Department. 

The Honourable Sir Jamel ~  My figures are later. Jt IS the 
indubitable fact that the level of wholesale Calcutta prices in J·anuary i!" 
the highest for six or seven years. Another point was raised by Mr. 
Avinashilingam Chettiar, and this time he lighted on a good point, but, 
as usual, he ruined it by completely overstating it. He spoilt 9. perfectly 
good point which he had stumbled on, by overstating it. My Honourable 
friend, Sir Cowasji J ehangir, raised t.he same point and got it ~  

is about 2,29 lakhs which is the provisional figure of the annuity from 
Burma. It is perfectly true that ~  of that represents a quasi sinking 
fund payment for the amortisation of a capital debt from Burma. But 
part of that ~ fund element is in respect of t.he joint unproductive 
debt of India and Burma which was presumed to be covered by the three 
crores of sinking fund which is aJready provided. But it is true that, 
in so far as that capital debt contains a railway element, the railways in 
India plus Burma have not in thfl past been making any contribution 
towards the sinking fund, and now Burma is definitely repaving its rail-
way debt by means of a terminable annuity. So, possibly some 30 
laJrhs out of tbe figure of 2.29 lakhs is a sinking fund inst.alment which 
ought more strictly to go to enhancing the existing provision for the 
amortisation of debt. That is perfectlv true, and there is no doubt that, 
if OUI" difficulties had been less this vear. it would have been strider to 
ha.ve urovided another 30 lakhs for sinking fund, hut as I have said on 
severa.l occasions in this House, I do not. re<lardthe sinking fnnd provi-
sion a.t the present moment as bein!!" entirely satisfactory. There.is 8 
little less calIse for fear now t.hat the railwavs are mo"!'e nearlv paving 
their wav, but all the same there is no doubt that, as soon as the 
revenue position allows, we ou.,.ht to inr,reaRe OlIr sinking funn nrovisioB. 
The Honourable Member from Bomhav is nerfer-tlv rig'ht in ~ thAt, 
there is to that extent a raid upon the ~ fund. . 

Str Cowutl J'Abuurlr: M (tv T !IRk one noint fo!' exnlana.tion?· "Whllt 
t.he Hononrnhlp Mpmhpr means t.n !U\V iR t.hnt. t.he sinking fnnrl for t,he 
whole of t.he ·Ilf\ht fo" Bu,.rnR and TTHljll rem"inFC the slI·me anrl th",t nnl:, 
the sinking fund on ~ Burma fa,ilways is affected? 
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The Honourable Sir James Gria: Yes. 

As I said just now, we have to that extent, and during this provi-
sional year if you like to call it so, raided the sinking fund to the extent 
of 30 lakhs. That is a just aceusation, but that accusation is perfeetly 
inconsistent with the accusation-I am not quite sure whether it eame 
from the same Honourable Member on this occasion, but it has been 
made in this debate-that we ought to have borrowed for the rebuilding 
of Quetta. 

Sir Oowasji Jehangir: I made that and I maintain that. 

'l'he Honourable Sir James Grigg: Then, we come again to the latest 
joined Member from Madras who 8aid that the least we ought to do is 
all that President Roosevelt has done in America. 'VeIl, let us leave 
out of account the devaluation of 40 per cent.-President Roosevelt did 
that only two yea.rs precisely after a similar step had been carried out in 
India.. Let us take some of the other things. }'orty hours a week in 
industrial establishments. Does the Honourable Member from Madras 
want that in India? 

JI(r. X. Santhanam: Most certainly. 

The Honourable Sir .Tames Grigg: Very well. You had better go 
&nd tell your employer friends so. Very heavy taxation of the undis-
tributed reserves of companies, drastic increases in income and inheritance 
taxation. Does my friend want that here? 

Some HODDurable Members: Yes. 

The Honourable Sir James Urigg: Go and tell your rich frieuds so. 

)[1'. Bbulabhai J. Desai: Only spend less. Don't spend Inore because 
you get more. 

The Honourable Sir James Grigg: President Roosevelt has abandoned 
millions of acres of arable land. Does my Honourable friend want that 
here? 

Some Honourable Members: Yes. 

'!'he Hono1llJ.ble Sir James Gri2g: It looks to me as if the new 
paradise is going to be a pretty gloomv "place. (Langhter.) Another of 
President Roosevelt's activit.ies is spendin!! on various forms of relief 
4,000 crores in the course of three years. Does the Honourable Member 
want that? 

)[1'. X. Santhanam: In proportion. 

The Honourable Sir James ~  Let us examine it tiJittJe bit more 
11~  I do not want to take him too literally and .t.ake 4,000 PTOres; let IIR 
cut oft nine-tenths of it and take onlv 400 crores. I am afra5d I can oillv 
make it as im 8.ssertion--'-there IS nobodv who can prove thincrs which havp 
pever been triell, but I would say with f\ good deal of copfidence that It 
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would have been quite impossible for the Government of India to have 
borrowed either in India or in England or the two wgether at the rate of 
135 crores a year for three years. But let us take that it was possible. 
You do not suppose that we shall have got it at three per cent., do you? 
We should not have got it at three per cent. or even five per cent.; in 
fact, I am willing to stake a· pretty large sum that if you had tried to 
borrow 400 crores of new money in India in the course of three yea.rs, the 
last instalments of it will cost you something like 10 or 15 per cent. 
in interest. But let us take a moderate figure, let us take an average 
of 7! per cent. Seven and a half per cent. on 400 crores means you 
have got to ha.ve an extra 30 crores a year, either by our ordinary fiscal 
machinery or by reductions of expenditure. The Honourable Member 
opposite says you must not increase taxes, and he knows it is perfectly 
impossible to extract another 30 crores of taxation out of the Indian 
fiscal machine. 

JIr. K. Santhanam: Peasants already pay 30 crores of interest. 

The HOllourable Sir James Grigg: I am talking of the existing fiscal 
4 machinery, and it is quit{l impossible' with the present levels 
P.II. of taxation in India to extract another 30 crores of revenue. 

So, I have not the slightest doubt that the Honoura.ble Member wou!ri 
fall b8'Ck on reductions of expenditure to find the amount. He will 
certainly say "introduce pay cuts and reduce the army by half". But 
this is all very well when you are merely twisting the lion's tail. As 
regards the former, the pay cuts, the Honourable Member and his friends 
~  do something towards it in the months that are coming. 

JIr. S. Satyamulti: They will do so. 

The Honourable Sir .Tames Grigg: Whether they will or not, we will 
wait and see. 

JIr. Bhulabhai 1. DelJ&i: Supposing they propose to twist thedog'lil 
tail? 

'!'he KonoUll&ble Sir lames Grigg: I don't know anything about· dogs. 

JIr. S. Satyamurti: Nor about lions! 

'.ftle Honourable Sir .Tames Grigg: I now come to one 0r two points of 
detail which ,were ~  by the Leader of the IEuropean Group. Speaking 
about the aIr ma.ll scheme, he expressed some anxiety. regarding-the 
heavy cost which may be imposed on business men in India' in sending 
commercial documents, which are generally heavv, ~  and asked 
whether they would be treated as second class mail.· I do not think the 
Honoumble Member need have any qualms or Jean; about it, Even if 
under the air mail scheme all first class mail has to be carried bv air it 
will be open' to business men to Bend commercial documents by the 
foreign packet post. under the Business ~  clause, the postage on 
which, I think, is 3'\ anllas for the first ten ounces. Business papers, as 
defined in clause 174 of the Post Rnd Tele!!l'8ph Guide, are lellal and 
commercial documents and include all papers and oocllIDt'nts which ·hove 
not the chal'6Cter of personal correspondence. 
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The Lea?er of the ~  ~  also raised the question of the 
~ dutIes, ?ut merely m  a prehminary way, and announced that he 

was gomg ~ raIse the question more fully on a cut motion during the 
~ on tne ~  .for grants. Perhaps, I had better wait till that 

broadSIde and deal WIth It more .appropriately then. -

He then asked whether I can give him some indication of what the 
time ta.ble would be in regard to the report of the inquiry into the income-
tax. Well, prophets are usually proved to be inaccurate, and I must 
speak with all reserve. I shall merely give my ideas as they exist at 
present. As I said in the budget speech, the measures recommended in 
the report fall into two classes, administrative and legislative. The 
report has been sent to various bodies who are interested in it-Local 
Governments, Chambers of Commerce and other important commercial 
bodies-with a view to getting their full observations on them. I 
imagine that process cannot be completed for another three months or 
so--which means that the Government of India would not be in a position 
(I am now talking about legislative measures, those which require legis-
lation; administrative measures, I will come to later on) to begin to take 
decisions on the proposals in the report or the recommendations in the 
report until the Simla Session is upon us, so that there is quite clearly no 
chance of legislation in the Simla Session. But I hope to have ready by 
the time of the next Budget Session a fully ~  Bill containing the 
final deoisions of Government, and my present idea is that the Bill should 
be introduced in the next Budget Session and referred to a Select Com-
mittee. That Select Committee would, I hope, sit in the interval between 
the Budget Session and the Simla Session and the. Bill would finally be 
passed into law in the Simla Session next year--not this year. If t,4at 
time table is more or less accurate-and I do not think it is possible to 
speed it up much more than that-the actual changes in the income-tax 
law will probably not take effect finally till the 1st of April, 1939. So 
much for the legislative part of the proposals. Then, there are the 
administrative parts of the proposals. Some of those require legislation, 
but some of them can be put into operation without any legislation. -In 
80 far as the administrative proposals are concerned with the domestic 
tightening up of machinery and increase of efficiency, they will be put 
into operation as soon as we possibly can. In so far as they are concerned 
with the improvement of the machinery of that part of theincame-t&x 
system, with which the public are concerned, this will in any case wait 
for the observations of the various interested bodies upon them. I would 
repeat that all this is merely a tentative sketch of what the programme 
might be, and I do not necessarily wish to bind myself to it completely. 

I now come to the criticisms based on the proposals for an increased . 
sugar excise duty; and I propose to deal with that in general terms, 
because t.he Deputy Leader of the Opposition has warned us ominously· 
that he will have an opportunity of making-a long speech on it ,jt a later 
stage. Here again we have a good deal of self-destmvingand-contradic-
torv arl5uments. We are told that it will simultaneously ruiwthe prodllCer 
and the agriculturist atl,d iniure the consumer. It cannot hoth ruin the 
producer and injure the consumer. To the extent that the price /loes on 
to the consumer, the imposition of Illi extra excise will he mereh taking' 
into the Exchequer the gain to the consumer caused bv unnecesSary price 
cutting on the part of the producer. There seems to be some cOnflict of 
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evidence, owing to the different qualities of sugar in the market,&s to the 
extent of the price cutting, but as an absolute minimum-and I think the 
figure is at least twice or three times as much as that minimum,':"'-the 
extent of the price cutt.ing can be shown by the fact that .Indian sugar is 
being sold at ~  probably a great deal more than-eight. annas 
below Java import parity, so that there is very little chance of the reduc-
tion of the protective margin by eight annas causing the entry of a 
single ton of Java sugar into India more than is coming in for the 
specialised tastes which it supplies at present. To the extent then that 
the price goes on to the consumer, he merely has taken back from him a 
bit of the benefit that he has had from price cutting, and it certainly does 
the producer no harm, because he is getting the same net price as before. 
And it certainly does not do the agriculturist any harm. In fact, it may 
do him good, because I gather that the sliding scale of prices on which 
cane prices a.re fixed depend on the price of sugar, so that, if the price of 
sugar is enhanced by the excise, the agriculturist stands to gain a little. 
So far as the producer and the agriculturist are concerned, they suffer 
nothing and are saved from the ill-effects of a further increase in the 
present over-production. Now, to the extent that the producer bears it by 
increased price cutting, it certainly cannot do the consumer any harm, 
nor does it do the grower any harm, because. at the end of it, the price 
is certainly no lower than it is now,-and his price for his cane is fixed 
on a sliding scale. As regards the producer, if it is in fact going to be 
the case that over-production has reached such a serious pass that he is 
going to go on cutting his price and reduce the whole of eight annas 
himself, then., that shows what a parlous stage the over-production has 
reached; and the position then is that ~ industry is in an extremely 
dangerous position, and this small "operation" is necessary in order to 
prevent a dangerous disease from growing worse. Incidentally, at this 
stage, because a remark of mine was received with some misunderstanding, 
perhaps I might be allowed to say that as regards my remark about Sir 
T. Vijayaraghavachanar being an employee of the sugar industry, I was 
not in the least suggesting that there was anything immoral in his being 
an employee of the sugar industry: all I was ~  ~  that he was 
not an entirely disinterested, a completely unblassed WItness as to the 
effect of this increase in the excise duty, not on the sugar manufacturer 
but on the cultivator . 

. Pa.n.dit Govind B&lIabh Pant: Do YOll suggest thAt he iF; not giving an 
impartial judgment on the question? . 

\ 

The Honourable Sir James Grigg: I suggest he is doing what he is paid 
to do: 

Mr. S. Satyamurti: You serve British interest.. and not Indian 
interests? (Laughter. ) 

Pandit Govind Ballabh Pant: Sir. does not that; mean a reflection on 
an absent gentleman? 

. ~  Honourable Sir Jamel ~  Certainly not. All I say is that he 
IS. pal.d by the I ~  mterests to represent tpem, and that 
hIS :"lew a.bout what IS gomg to happen to. the cultivator is not ent· I, 
unbIasBed. Ire J 
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An Honourable Kember: What interest do you represent? 

The Honourabie Sir .James Grigg: I was explaining that I never 
intended to say .  .  .  .  . 

Ilr. S. Satyamurti: You are perhaps the only unbiassed man in the 
world. 

The Honourable Sir James Grigg: Velj' nearly. 

Perhaps I might turn now to deal with the old mercantilist point 
that Mr. Aney ,trotted out that, if you spend 16 crores on buying a 
commodity in India instead of buying it abroad at a. quarter of the price, 
you are making yourself much bett,er off. Of course the fallacy rests on 
ignoring the fact that money is only a counter and the wealth of a country 
is not measured in money but ill commodities: and, therefore, by this 
diverting the supply of sugar from abroad to India, you are spending, for 
your sugar, three and a half or four and a half times as much as you 
would have paid out abroad, and, quite obviously, the purchasing power 
available for you for purchasing other commodities is reduced to that 
extent and the welfare of the country must be less. 

Kr. 11. S. Aney: Quesfuonable economics. 

The Honourable Sir .James Grigg: And, finally, in this matter of the 
sugar excise, I think we must preserve a certain sense of proportion, and 
I may with respect address that observation to the Honourable Member 
from Bombay who painted a rather lurid picture of the Government 
slaughtering ruthlessly the infant which it had taken so much trouble to 
nourish. Sir, at present the protection is, as far as I can make out on 
present Java prices, about 264 per cent. ad valorem, or rather it was up to 
the 27th February. Our proposals reduce this to about 247 per cent. 
ad valorem. Now, to give this well-nourished, possibly slightly pampered 
infant, 250 per cent. ad valorem protection does not show a very hectic 
desire. I suggest .... 

Pandit Govind Ballabh Pau.t: What was the revenue duty in 1931? 

The Honourable Sir James Grigg: I must look that up. But in any 
case you cannot base on a reduction in the protection margin from 264 
per cent. ad valorem to 247 per cent,. ad valorem the senseless repetition 
which I have heard today over and over again of the story that I have 
come out to India to undo all the industrialisation which has already 
taken place. Sir, all I want to do, as I said just now, is merely to prevent. 
a further unhealthy over-expansion. There is one more point of detail 
that I would like to deal with, viz., that raised by Mr. Joshi, who again 
put his head into one of his numerous mare's nests (Laughter) and proved 
to his own satisfaction that I was trying to abolish or at any rate render 
ineffective the Standing Finance Committee. That really is not so, and 
tlieHonourable Member must know that the original functions prescribed 
for the Standing Finance Committee are quite impossible. ~ be carried out. 
Demands for grants can only be presented to the Assembly after the 

~  or simultaneously with the budget, that is, at the end of February. 
By the end of March, they have got to be passed, -not by the Standing 
Finance Committee, but by this House. I do not know how many pages 
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~  ~  ~ the volume, .1 believe there ~  800 pages of grants, and if the 
Standmg Fmance CommIttee are to examme all those in detail before they 
ever come to this House and the House is to pass them before the 31st 
March, that really does not make sense. But all the same, although the 
Honourable Member's point IS a bad one, there is in his remarks a good 
point. J am perfectly prepared to admit that the present Standing 
Finance Committee is not a satisfactory instrument and that, under the 
conditions in which it has to work, it can very rarely examine ~  

with relation to the budget as a whole, and, personally, I think, for ilion' 
than one reason, another unsatisfnctorv feature is that the Finance 
Member should be the Chairman. Quite obviously, every proposal that 
comes to this Committee must have been approved by the Finance 
Member in his other capacity, and it is reall,v rather absurd that the 
Chairman of the Committee should be both judge and judged. Quite 
apart from that, I should personally be quite ready to be relieved of the 
extra work of presiding over the Standing ~  Committee. In the 
United Kingdom, they have an Estimates Committee whieh does no1; 
examine the estimates in relation to the finances of any particular year. 
It takes each year a block of estimates relating to a particular Department 
and calls witnesses from that Department. It has placed at its disposal 
a treasury official as a sort of amicus curiae and they go through these 
block estimates and feel themselves free, not only to examine anything 
new that has crept in, but to suggest alterations and reductions in the 
existing estimates. In fact they scrutinise on behalf of the House of 
Commons one of the blocks of estimates each 'lear and then make their 
recommfmdations to the House of Commons a'nd the" are available for 
the Treasury in examining the estimates for the follm,:ing year. Now, in 
the short time which remains before the new Constitution ('omes into 
force, obviously it may not be worth while to introduce that change; but 
the Standing Finance Committee is not a statutor,v instrument. and I 
throw it out for consideration that possibl:v in the future an Estimates 
Committee of the t,,"pe which I have desrrmed and which obviously Mr . 
• Joshi had in mind would be a murh more effective instrument of examina-
tion than the Standing Finance Committee as ~ present composed. There 
is no doubt about it that in modem conditions the Standing Finance Com-
mittee cannot do effectivel.v the task which was originally placed upon it, 
and, therefore, sooner or later some ~  in its functions and constituaon 
will have to be made. 

Well, Sir, I have dealt with the more important of the points which 
~ been raised. As T said in the beginning, I have studiousl.'· avoided 

unswering the more rhetorieal and less factual speeches which are the 
echoes of the election campaign whieh is just over, and. perhaps, aft-er 
the Pandit's descriptions, I ought to apologise for appearing before ~  

in such a gentle mood. (Laughter.) Of course, the real truth is that the 
budget has aroused, so far as this debate at any rate is concerned. so 
little controversy that I have very little excuse for doing more than reply in 
a matter of fact way. I hope the House will appreciate my mort' 
light-hearted and, if I may use the expression, less 8'handoned method. 
(Applause. ) 

The Assemblv then adjourned till Eleven of the Clock db Thursday. 
the 4th March, 1937. 
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